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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Cutea ud 
Scheduled Tribes, having been authorilCCtby-tbeCommittee to finalile ad 
submit the Report on their behalf, present this Sixty-Fifth Report (Teatb 
Lot Sabha) on the Ministry of Health and Family Welfare-Reservation 
for and employment of Scheduled Caltel and SchedUt,d Tribel in Ceatral 
Medical Institutes and Colleges including reservation for SCII'STs in 
admission therein. 

2. The Committee took evidence of the representatives of the Ministry 
of Health and Family Welfare and the rep_ntatives of Central Medical 
Institutes and 'ColielCi on 8.9.1993 and 19.4.1995. The Committee wiIb to 
express their thanks to the officers of the Ministry of Welfare and Ceatral 
Medical Institutes and Colleles for placing before the Committee material 
and information the Committee wanted in connection with the examination 
of the subject. 

3. The Report was considered and adopted by the Committee on 
11 March, 1996. 

4. A summary of conclusions/recommendations contained in tbe Report 
is appended (Appendix). 

Pha/,una, 1917 (S) 

(v) 

PARAS RAM BHARDW AI, 
ClulimIIUI, 

Comminee on the Wtl/tut 0/ 
Sclledukd Clutts tIIId 

Scheduled Trilla. 



CHAPTER I 

ORGANISATIONAL MAlTERS 

1.1 Monitorin, and Implementation of R.elervatioD Orden by the 
Miaiatry of Health and Family Welfare (Department of Health). 

1.2 The Committee have beOD informed that at prClCDt the following 
Central Medical 100titutcs and Colleges are under the control of or aided 
by the Ministry of Health and Family Welfare : 

ti) Jawabarlal Institute of Post Graduate Medical Education and 
Research, Pondicherry. 

(ii) National Institute of Mental Health and Neuro Sciences. 
Bangalore. 

(iii) All India Institute of Hygiene and Public Health, Calcutta. 
(iv) All India b~titute of Physical .Medicine and Rehabilitation. 

Bombay. ... .. 
(v) Central IDltitute of Psychiatry. Ranchi. Bihar. 

(vi) Mahatma, Gandhi Institute of Medical Sciences, Wardha. 
(vii) All India Institute of Medtcal Sciences, New Delhi. 

(viii) Post Gract.ate ...... te Of Medical Education and Research, 
Chandigarb. 

(bt) Lady Hardinge Medical College, New Delhi. 
1.3 The Committee were informed th.t out of the .bove mentioned nine 

inltitutcalcolleges, only Mahatma G.ndhi . Institute of Medical Sciences, 
Wardba was partly funded by the Central Government. partly by the 
Maharashtra State Government and partly b, its own reaourcel where .. all 
other institutcslcolleges were fully funded by the Central Government. 

1.4 During evidence when the Committee delired to know whether all 
the nine iOltitutes!colJegesmentioned .above were followin, reservation 
policy in favour of SCI and STs in Post·Graduate Courses, the Secretary. 
Ministry of Health and Family Welfare replied that except the National 
Institute of Mental Health and Neuro Sciences, Banplore and Lady 
Hardinge Medical College, New Delhi which are under the University of 
Bangalore and University of Delhi respectively, all other Medical 
Institutes!colle,es under the control of or aided by the Ministry were 
following rClCrvation policy in admiisions to Poat Graduate Counes. It was 
simultaneously stated that after the persuasion of the Ministry, NIMHANS 
bad started giving reservation ·to Sc/sT students in admiasioOl to P.G. 
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courses from 1992 whereas LHMC, New Delhi was not able to implement 
the Ministry's direction that there should be full reservation as far as post-
graduate courses are concerned because of ~ different policy beina 
followed by the Dclhi University. 

1.5 When the COmmittee pointed out that if LHMC,wu controlled and 
humt.red percent funded by the Ministry of Health and Family Welfare why 
couldn't the Ministry compel LHMC to Jive reservation to SCIST students 
in P.G. courses, the representative replied that the admission policy of 
LHMC was framed, examination conducted and conditions of examination 
were laid down by Delhi University which was under the administrative 
control of the Ministry of Human Resource Development (Department of 
Education). 

1.6 It was elaborated that the Ministry of Healtb and Family Welfare 
(Department of Health) had been.akin, up the matter with Delhi 
University with a view to making the latter follow the general guidelines of 
the UGC as well as the instructions of the Ministry so far as reservation in 
admission to P.G. courses were concerned, The Union Health Secretary 
addressed a 0.0, letter on 7.11,1991 to the Education Secretary to do the 
needful. Copies of the letter were also addressed to the Secretary, 
University Grants Commission and Vice-Chancellor. Delhi University, In 
addition, the Department of Education addressed a letter dated 21.5.1992 
to the Vice-Chancellor of Delhi University to strictly follow the reservation 
guidelines in respect of p, G, Courses. 

1.7 During further evidcncc on 22.4.1994 the Chairman, UGC stated to 
the Committee:-

,"We have been writing to Delhi University and other Universities 
asking them to implement the policy relating to SOST. We have 
also a number of meetings with them and tried to impress upon 
them that this has to be implemented. In fact, about 6 months a,o 
we had a meeting with the Vice-Chancellor. of Central Universities 
and again requested them to implement this". 

1.8 When the. ,Committee desired to know the views of the Vice-
Chancellor, Delhi University in tbe meetina held with tbe Chairman, 
UGC, it w __ stated by the Chairman, UGC that he agreed in principle to 
provide reservation to SOST candidates in post-araduate courses in the 
medical colleges under Delhi University. But there is opposition in the 
Academic Council which is of the view that at certain levell they should 80 
by merit. It was added that the Vice-Chancellor has to act in accordance 
with the decision of the authorities of the univerSity which were vested in 
the Faculty, the Academic Council, and the Executive CounciL 

1.9 When the Committee specifically desired to know whether the UGC 
had no power whatsoever to ICe that their diroc:tivea were implemented, 
the Chairman, UGC replied that the Commiuion examined the Ie,al 
position sometime aao whether livin, araDta to the Univenities which did 
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DOt foUow the UGC directives reaardina implementa'tion of reservation 
policy could be stopped. But the opinion and advice wu Jiven that there 
wa no such provision in ,the uoe Act to stop Fants. 

1.10 The Committee cnquired whether the Dcpartment of Education 
had any powen to pve directions to the Univenity. In reply the Secretary, 
Dcpanment of Education stated that PYinI dircc:tivCl to the University 
may not be really confined only to tbis one iuue. The moment there il a 
power vested with the Govcrnment for Jivina directives to the University, 
it can touch many other spheres and mi&ht compromise the autonomous 
character of the univcrsities. For prcaervina this autonomy of the 
univenities, the Government in many CUOI, does DOt even directly interact 
with these Universities. Throup constant penuuion and review the 
implementation of reservatlon-.,policy in Universities is IIfe.uarded. 

1.11 To a specific query of the Committee durinl evidence u to whether 
other Medical InstituteslColleaes over whom the Central Government had 
no say were following the reservation policy, the representative replied 
that there were certain Universities and Statcs where thc reservation 
according to thcir expectation was not being done. 

1.12 When the Committee wanted to be apprised of the meuures taken 
be the Union Government to persuade the UniYersitieslState Oovernments 
to adhere to the reservation policy in their respective Medical Institutes 
Colleges, the Secretary. Ministry of Health and Family Welfare replied 
that the UGC had prcpared very comprehensive luidelincs about 
reservation which has been circulated to the Universities and all of them 
had been asked to follow the guidelines. On their part the Ministry hu 
becn writing to the Starc Governments rcqucstin, them to fully follow up 
reservation orders. Even the Health Minister has written to the Chief 
Ministers and the Health Secretary hu written to the Chief Secretariea and 
the Vice-Chancellors requesting the State Governments and Universities to 
scrupulously adhere to the orderslinstructions of the Union Government in 
matten of reservation for SCs and STs . The representative lummcd up:-

"We have been makin, all out etfon. to see that reservation policy 
is followed all over the country". 

1.13 As regards the Organisational Set up in the Ministry of Health and 
Family Welfarc (Depanment of Health) to monitor the implementation of 
reservation orden in the Central Medical Insti-,tellColle,es under the 
control of or aided by the Ministry, the Committee bave been informed 
that the Ministry had nominated an officer of the rank of Joint Secretary 
to act u Liaiaon Officer to ovence matten penaiDinl to sea ud ST,. An 
SOST 'Cell consistinl of''OIIe Auistant, ODe LOC and one peon all Qf 
whom belon, to SOST community hu been set up in the MiDistry under 
the direct control of the LiailOft OffICer.. 
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1.1.4 Th~ Commit.te.e have also been .inf?rmed. that t~e Liaison Offieer 
appoanted an the ManlStry has been periodicaUy anspectmg various t 

. . d b h r_ bl' h r_.-.: . ros efS 
m81~!alDe y t e . ~~a IS ment ~uons In the MinistrylDGHS. in 
addition, rosters .malDtalDed by AIIMS. New Delhi and POI, Chandigafh 
have also been lD5pected. 

1.IS I?urinl evi~~nce when the Committ~ d~sired to know the modus 
operandI of the Muustry to check rosters mamtalDed by different ins6tutw 
coUeges under its administrative control, it wu replied that sometimes the 
Liaison Officer deputed somebody to examine the rosters of various 
or,anisations and sometimes he did it himself. 

1.16 To a query of the Committee. it was replied that the person 
responsible for the inspection of rosters always save his comments in the 
inspection report upon which suitable action has been taken by the 
Ministry. The Secretary. Ministry of Health and Family Welfare further 
clarified that sometimes he himself oversaw the inspection of rosters and 
wherever any discrepancy/shortcoming wu found in the maintenance of 
rosters he asked the concerned authorities to rectify the same. 

Medical Coundl or India 

1.17 As regards the composition of the Medical Council of India the 
following information has been furnished to the Committee: 

(a) One member from each State other than a Union Territory to be 
nominated by the Central Government in consultation with the 
concerned State Government. 

(b) One Member from each University to be elected from amongst the 
Members of the Medical Faculty of the University by Members of 
the senate of the University or in case the University has no senale, 
by Members of the Court. 

(c) One Member from each State in which a State Medical Register is 
maintained to be elected from amongst themselves by persons 
enrolled on such Register who possess the medical qualifieati~ns 
included in the First or Second Schedule or in Part II of the Thud 
Schedule. 

(d) Seven Members to bc elected from amongst themselves by persons 
enrolled on any of the State Medical Registers who possess the 
Medical q<1alifications included in Part I of the Third Schedule. 

(e) Eight Members to bc Dominated by the Central Government. 

1.18 During evidence when the Committee desir~d to kn~w whet~~ 
there was any provision in the Indian Medical Council Act to mclude 
ST Members in the Medical Council of India and whether at present t~cr~ 
was any person belonging to SOST Community in the Medi~81 Co.unci hOI 
India. the Secretary. Ministry of Health and Family Welfare Tephe~ I ~o 
he was not able to say. as to whether there was any p~Tson belo~gIngHc 
SOST Community in the present Medical CounCil of India. 
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DO proriMf1" ill die 

. Committee th.t tbcte 'II" die ".,., 01 
simultaneo~y apprised'lthAe ct fOJ nominatin, ."ybodY 011 • 
Indian MedICal CoUJa<:l , ' 
reserved category to the Councl\' "0\ .. ~ WO 

1.19 When the Committee sought the OP'= \. ~\\)...- ~ "" 
re,ard to an amendment ot the 1'\(1 \Q ,~ ~ ~ ~ '. 
inc:orpQrated for nominatina pet~DI bt\o~»\\' \0 , 
Medical Council, the rcpresentauve tep\ied~ 

"The question of amending the Indian Medical Council Ac,t bad ~ 
considered by a Joint Select Committee of Parliamcnt which ,IVC It. 
report in 1989. But the Joint SeJcc:t Committee bas not· recommended . 
any particular nomination of SOST members iD the Couacil. " 

1.20 When the Committee further enquired wbether the Government by 
pauin, a resolution, can consider nominatin, an SOST Member to the 
Council. the Secretary. Miniatry of Health and Family Welfare replied: 

"Some persons are nomin.ted (to the Council) b)'tbe Govenament of 
India. In that cateaory some reserved cate,ory c:andidatca can be 
considered. We will consider that." 

1.21 Tbe Committee Dote tbat tbere .... beea • IIpIftcaat cbaap .. 
faralablq the p ..... t lilt of IDIdtuIlllCoIIIIfI ...... tile eaalrol or or 
aided by the Central Govem_t over a IlmIIar lilt pro"'''' 10 die 
CoauaIttee In 1982-13. Tbe maintained InatItuleilcollepl eI abe CeDtnI 
Unlv .. tieland also tbCJM admlnletend by the Union Terrltorlel be .. beea 
dropped from the ,.......t Ult. ThII udUiloa II obvloual)' not JuatUled 
becaue tbeIe Institutions are under the control of and hll)' .. dMI ..... 
by the Centnl Government. 

l.n The Committee are coaatraIaed to DOle that Ibe Lady IIanIIqe 
Medical Colle. which II .nller Delhi VnlYel'lit), and r. tuny ,..... by the 
MlnIItry of Health and rlmOy Welfare II DOt provldlaa resenalioD to SCI 
and ST, In admlllloa to Polt-Graduale Counea ...,.te be", ad¥ilelll by the 
DepU. of Health, Deptt. of Education and Valvenlt, G ..... ta ComaduIoa to 
do 10. When other InItituteslCollepI like Mahatma Gaadbl IDItitute or 
Medical Sde_ which .. partly fUDded by lhe C .. traI GoY........ aad 
National lutltute of Mental Health and Neuro SdeDca whkll " UDder lb. 
Unlvenlty or BaupJore are Provldlq rese"atlon to SCI aad ST, fa 
.dm .... oa to POit-Graduate Co ...... , Ibe Committee faU to uadentand what 
would have been the constraints on the part of DeIbI Vnlvenltj In doIol 10 
In the cue of Lady Hardin. and other Medical CoIlepI. 

In tbII coDDeCtlon. It Is very relevant to refer to the "'lemeIlt liven below 
made by the representative of MlnJltry of Health durlal evldeaell before the 
Commltlee of 1981-83. IS recorded on Pap 11 of Its fortieth report 
presented to Lok Sabba on 19-4-8J, It was ltated u foUo .. :-

"So far u the instilutiODI which are under 0111' dlnet caatrel are 
CODCeI'Ded. we have no problem. They ceafOl'1ll to wbal we w .... them 



to do. Tbe problem arises In reprd to Unlvenities wbleh are beIDa let 
up under the Slate Acta. AI far .. thOle ualvenitl. are ClOocerned, II 
tbe UGC Act was to be amended, that would belp. 

ARer all the UGC alves aranll not only for Medlc:aI education but for 
tbe whole aamut of education. They can lay that uoJeu and until tbe 
reservation polky i. adhered to iD reprd to aU fac:u1lies under them, 
wbether It Is the faculty of medical education 01' technical education or 
Iqal education 01' what you have, they will not &lve the arant. If a 
provilioa like tbat w.. embodied iD the UGC Ad a.d If our 
concurrence II required, we will .tronlly .upport It. It II that Act 
which is a cruclal Act. It Is the University Grantl Commission with a 
lubatantlal amounl of money at tbelr dl.posal whicb II fUDdlna not 
only Centrld Universities but also otber Universities." 

1.13 Tbe Committee also note tbat the Ministry of Healtb was aareeable 
durin, 1981-83. to offer its stronl support ror embodylnl a suitable 
provision In the UGCAcI which II crudal In enrorcement or the UGC 
directives, but no action appears to have been laken for tbe I .. t thirteen 
years. The Committee very much deplore it and cannot accept the plea or 
the U<!(:'s Inability to lake action. The Ad .hould, therefore, be .ultably 
amended without any further loss of time. 

1.14 The Committee would also like to Impresa upon tbe Government to 
see that the so-called autonomy does not amount to autocracy iD RouUoa the 
constitutional directives and the consequent Government poUcy reaardlnl 
resenatlon. Wben the persuasive methods have raUed so lonl, It Is bllh 
time to take Positive action. 

I.l! The Committee note that the Liaison Omcer appointed in the 
MiDistry has been periodically Inspectinl various rosters maintained by the 
EstabHahment Sections In the MlnlstrylDGHS, AllMS and PGlMER. They 
also note that the comments made by the Inspectinl autbority in bls 
iDlpectioa report are liven due weiahtqe by the Mlniatry aod the Secretary 
himself sometimes oversees the Inspection or rosters and rectifies mlltakes 
wherever necessary. The Committee feel tbat II Is a step in rlaht dlrectiOD 
aDd would like the Ministry to continue the procedure iD future also. They 
recommend that the Liaison Omcer In the Ministry sbowd also perlocUc:aUy 
check the rosters maintained by rest of the Medical Institutes/CoUeaes 
wbleb are either unda- the control of or aided by the MlnlItry of Health 
and Family Welfare so that any aberration In the maintenance of nJlkrs II 
timely avolded. Tbe SC/ST Cell should be expanded and streaathened for 
thll purpoee. 

1.16 The Committee note that In the Indian Medical Coundl Ad there II 
provlaloa for nomlnatJnl ellht memM" to the COUDdI tty the Ceatral 
Governmeat. However, It "'oes nol contaiq any provllJoa for nomlDalln& 
anybody beIonalnl to SC/ST cOlbmUDlty to the CouncD. The Committee 
IUgeat that the Goyerament ahould lake carly atepa to ladude at' leut one 
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... twO_ ................... to SCIST -"1 ...... DOIDIaatlDa ..... ben 
10 tbe--1:IUDdI, II premlled by, Ibe Secrerary 0I1be MIaIIIry dlll'llll Ida 
....... befon Ibe CeaamI,lee. 



CHAPTER II 

RESERVATION IN SERVICES 

A. All InJia Institut~ of M~dical Sd~nc~s 

2.1 The reservation policy as laid down by the,Government in favour of 
SCs and STs is applicable for appointment in Direct Recruitment and in 
Promotions to all the aroups of Secretarial, Technical and Teachina Posts, 
It has further been stated that recruitment in AIIMS for Group C and D 
posts is done at regional level whereas for Group B and A posts (including 
Faculty Posts) recruitment is done at All India basis. The reservation 
percentage fixed for SCI and STs in Direct Recruitment, where there is no 
element of written test. is 16.5% and 7.5% respectively. In promotion 
reservation has been fixed at 15% for SCs and 7,5% for STs. 

2.2 When the Committee desired to know the categories of Secretarial, 
Technical and Teaching Posts which are exempted from the provision of 
reservation ordcrs and the reasons therefor, it was stated that in Secretarial 
and Technical posts no category had been exempted from the purview of 
reservation orders whereas in teaching posts reservation was being done at 
entry level of Asstt. Professors. Other Posts viz., Associate Professors, 
Additional Professors and Professors arc kept outside the purview of the 
reservation orders in terms of the Government of India. Deptt. of 
Personnel & A.R. O.M. No. 9/2173-ESl'(SCT) dated 23.6.75 as these 
posts are meant for conducting research gr organising, guiding and 
directing research classified as Scientific and Technical in terms of Cabinet 
Secretariat (Deptt. of Cabinct Affairs) O.M. No. SS/1l/Cf-61(i) dated 
28.12.61. 

2.3 During evidence it was elaborated that in 1972, the institute body of 
AIIMS had consciously decided that AIIMS beina an institute of national 
importance and the work being of essential, technical and sCientific in 
nature no reservation in faculty posts should be made applicable. Later on 
in 1983, the Governing Body of the Institute took a decision that the 
policies of Government with regard to reservation should apply to faculty 
posts also. 

2.4 The representative of the Ministry further informed the Committee 
that. reservation was originally applied to the post of Lecturer which was 
the lowest faculty post at that time. Later on the post of Lecturer was 
abolished and the post of Assistant Professor was made the lowest post. 
The Director, after consulting Jhe Staff Council, took the view that 
reservation orders should apply to Assistant Profcuors only anci since then 

8 
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reservation hu been made applicable to the post of Asstt. Profeuor and 
not beyond that. 

Recrultmeat poky and procedure 

2.5 As regards the recruitment policy followed in the AIIMS. the 
Committee have been informed that the institute sends requisition to the 
Employment Exchanges for Group C and D posts to be filled by Direct 
Recruitment, Group B and A posts which include medical and non-medical 
faculties are filled by advertisement on All India buia. POit relCrved for 
SCS and STs are indicated in the advertilcmcnt. It has further been stated 
that concessiOn/relaxation as permissible under the rules. i.e.. age 
relaxation, experience etc. are allowed to SCIST candidates. 

2.6 From a statement showing the number of vacancies filled in AIIMS 
during the year 1991 and the number of SCS and STs among them it has 
been observed that out of 196 vacancies filled in Group C posts 16 SCs and 
14 SCs were given appointmcnt whereas 70 SCI and 38 STs vacancies were 
carried forward. 

2.7 During evidence when the Committee desired to know the reasons 
for carrying forward such a large number of vacancies reserved for SCS and 
STs in Group C posts. the representative submitted that those were 
technical posts in which sufficient number of candfdates belonging to SCI 
ST category were not available. He gave an example of the posts of 
nurses, r.fdiographers. physiotherapists. technical assistants etc. to which 
SCIST candidates were not attracted. He .pecificaUy pointed out that 180 
odd posts of nurses were lying vacant in AIIMS. 

2.8 The Committee expressed its surprise over the fact that when 
thousands of nurses had registered their names in the Employment 
Exchanges, what would have been the difficulties on the part of AIIMS to 
recruit them in adequate number. In reply it was stated that the 
Employment Exchanges had been contacted frequently and the details in 
this regard would be furnished to the Committee later on. 

2.9 During the post-evidcnce information, the Comittee were informed 
that as on 1.3.92. there was a backlog of 188 posts of nurses in AIIMS. To 
fiU up these posts efforts were made by sending requisitions repeatedly to 
Employment Exchange for nomination of candidates. After the 
Employment Exchange gave non-availability certificate the posts were 
advertised. Besides. the Ministry of Labour and various SCIST 
organisations were requested to help and locate the candidates. A 
communication was also sent to the Health Secretaries of the States to 
locate SCIST candidates for the reserved posts but there was no response. 
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2.10 The Committee were furthet informed that witb a veiw to 
increasing the representation of nunes in VuloUl,"" Centnl Medical 
InstitutcalCollelcs the fcuibility of recruitment for aU the oraanilationa, 
under the Central Government situated in Delhi by a Central Aaency was 
expl,')red and a Committee in this reprd wu coDltituted for recruitment of 
nurses. But this effort also did not improve the lituation lubsequently. 

2.11 In the supplementary information furnish~ to tbe Committee, it 
was stated that out of 188 vacanciea of DUnes in AIIMS 43 vacancies were 
filled thereby leaving" the unfilled vacancies at 145. 

Stair Strellitb. Shortfalls aad Special Recru1tmeat Drive 

2.12 AI reaards the total Itaff Itren,th in AIIMS in variOUI categories of 
posts as on 1.1.92 and the number and percentale of sea and STs amonast 
them was stated to be as und('!r:-

Group Total No. No. of Percentage Shortfall 0/0 Shortfall 
of post of employees 

employees 
SC ST SC ST SC ST SC ST 

'A' 400 19 6 4.75 1.5 41 24 10 6 
'B' 185 21 2 11.3 1.08 6 11 3 6 
'C' 2787 374 83 13.4 1.08 44 126 1 5 
'D' 1403 533 66 37.9 4.7 39 3 

2.13 After analysing the above statements when the Committcc desired 
to know the reuons for such a larae number of shortfalls in the posts 

" relOrved for sea and STs, especially in Group 'C', it wu replied that the 
posts of staff nurses reserved for SCIST candidJl(ca, as mentioned above, 
could not be filled up due to non-availability of sueb candidatca. In 
IGroup D all the reserved posts have since been filled up and efforts are 
beina made to fill up reserved posts in Group C under the Special 
Recruitment Drives. -

2.14 As regards the efforts made by" the Institute to Ioc:ate SCIST 
candidates against the reserved vacancies, the Committcc were informed 
that posts reserved for SCIST candidates were advertised in all leading 
newipapers in the country. Besides notifying the vacaaaCi in the local 
Employment Exchange wide pu~.licity was also aiven throuah T.V. and 
Radio. 

2.15_ To a speci~e query of the Cpmmittcc as to the total nlimber of 
Assn. Professors (upto which reservation orders are at present applicable) 
appointed in AIIMS durinl the years 1991. 1992 and 1993 aad tho nllmber 
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aod percent. of SCs and STs amo..,.t them. the followiq informatioD 
was furniabed. 

Vur 

1991 
1992 
1993 

Totel No. of 
vKanciet 

adveniMd 

36 
56' 
15 

ReMned Cerriecl 
forward from 

pre. year 
SC ST SC ST 

6 2 4 ~ 

6 4 3 7 
3 9 11 

Total rilled in Curled 
forward 10 
nut year 

SC ST SC ST SC ST 

10 7 7 ) 7 
3 11 8 11 

12 11 11 3 8 

2.16 The Committee are disappointed to Dote that durina the year 1991 
out or 196 vacancies ruled In Group C posls iu AUMS ooly 16 SCs ad 
14 ST. were pven appoiutment wberea 70 SC and 30 ST vacancle. were 
carried rorward. The plea that non-avallabillty and unwllllulneSl or SClST 
candidates to Join as nurses, radloeraphers, physiotherapists, techolcal 
assistants etc. has been a cause in accumulatina shortfalls In Group C post. 
is hardly convincing to the Committee as has been proved by the ract that 
when AIlMS got Into touch with the Employment Exchanges frequentl, 
besides taking otber measures .tt was able to recruU 4J nurses. The 
Committee are also constrained to note that as on date there is still a 
backlol of 167 pusts in Group C pOlilli. It compels the Committee to come to 
the conclusion that there Is a lack of effort somewhere on the part or AUMS 
to recruit adequate number of SCIST people In Group C catelory. They, 
therefore, recommend that besides contacting the Employment Exchanaes 
regularly and requesting the Ministry of Labour and v .. loUi SClST 
Associations periodically to help and locate suitable SCJST candidates. 
AIIMS should conUnue launching Special Recrl,lltment Drives vigorously tiD 
the backlog vacancies in Group C and other categories are completely wiped 
out. '. 

l.17 The Committee are dissatiSfied to note that out of 109 PGS~ of Asstt. 
Professors filled during 1991, 1991 and 1993 In AIIMS .only 18 and 
3 persons belon&lnl to SC ~nd ST catelory respe~vely were liven 
appointment whereaa their corresponding numbers·.hould have been 31 and 
29 taking Into consideration the posts reserved for them during these there 
years and posts carried rorward rrom· previous years. Moreover, tbere is DO 
evidence to show that efforts were ever made by AUMS to fill up the 
backloa vllcancies iu SCIST catepry In Assistant Professors cadre. The 
Committee, thererore, Itronlly recommend that AIIMS should Immediately 
launcb Special Recrultm~ntDrlve,s with a long-term perspective In view so 
that adequate number or Assistant Proressors belonKlng to SCIST cateKory 
are appointed to &lve them due r· presentation in each Deptt.ldisclpUne. In 
the opinion or· tbe Committee due representation of SCiST perlOns In this 
category bas to be fully made up keeping In view the fact tbat reservation 
bas not so far been made applicable over and above tbe post of Asstt. 
Proressors. The Committee find a clear eoutradiction in the poiiUon stated 
In respect or apply!n& reservation to the faclAlty pOill. It is clear that till 
1983 there WIIS no reservation III aI. lD rqard to raculty posts lind In the 
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1913 resolution of tbe CovemiDa ... , 01 the lastltute there II DO IUpulatloa 
to restrict the reservation to the low_ eatry lenl faculty poll only. In the 
opinion of the Committee, bow can the Director 10 over the bead of tbe 
Goyerning Body in makinl sueh nltrlc:tioaI. 

1.18 The Committee abo urae IlpoD the GovernmeDt to lei that AllMS 
also raU in line with the reservation polley u appUcable to aU te.chine posts 
in vlew of this Governing Body Resolatien of 1983 . ... 
Promotions 

2.19 As regarus the promotion pPIcy followed in AIIMS in Secretarial, 
Technical and Tqaching posts, tpe ~mmittee have been informed that the 
promotion policy of the Institute is as per the recruitment rules laid down 
for various posts. It was further elaborated that prior to March, 1993 
almost all the posts in Groups A, B, C & D were filled by direct 
recruitment. However, a cadre review committee was constituted which 
revised the various cadre of posts in thc Institute and submitted its report 
wherein direct entry was provided at the lowest level of each cadre. In 
other words. above the entry level of each cadre all the posts were made 
promotional. 

2.20 When the Committee wanted to know whether this Institutional 
pOlicy would go against thc interest of eligible SOST candidates from 
outside for selection to posts of Associate Professors, Addl. Professors, it 
was replied that the promotional policy adopted by the ~nstitute would in 
no way jeopardise the prospects of reserved category candidates as those 
recruited as Asstt. Professors would get automatic promotions to the posts 
of Associate Professors/Addl. Professors subject to their fitness being 
adjudged by the appropriate body. 

2.21 AIIMS has becn udopting the following methods for promotion to 
higher posts:-

(i) Seniority cum fitness: after completing the requisite number of 
years of service at the Institute. 

(ii) Selection on thc basis of Merit-cum-seniority after fu)fi'lling the 
eligibility criteria. 

(iii) By transfer from the Institute employees. 
2.22 When the Committee desired to know what eoneessionnelaxations 

were allowed to SOST employees while considering them for promotion it 
was replied that in promotions although the rules did pot provide any 
concessions in experience. i.e .. relaxation of eligibility in the years of 
services rendered, yet where no candidates were available in the zone of 
consideration aguinst,the reserved vacancies, the zone of consideration was 
extended to five time of the number of vacancies to cover the SOST 
candidates. On the recommendations of the Departmental Promotion 
Committee the SOST candidates are appointed against the reserved posts, 
even if they do not fulfil the eligibility service prescribed for the posts. 
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2.23 The number of employees promoted in AIIMS and tbe number,and 
percentagc of SCS and STs among thcm durin,' 1989, 1990 and 1991 in the 
Irades of Sccretarial and Technical posts was stated to be as under: 

Year Group No. of Employees No. of Emp&o,ea protIIOted 
promoted -Sectl. Techl. SC ST 

Seed. Techl. Seed. Techl. 

1989 A 
B 
C 52 13 3 
0 

Total 52 13 3 

1990 A 
B 13 .. 
C 28 8 3 
0 

Total 13 28 4 8 3 

1991 /II. 
B 
C 51 9 .. 
0 

TOII~ .51 9 4 

2.24 The same information with rcgard to tcaching (faculty) posts is is 
under:-

Yelr Oroup No. of emPloyees No. of employees 
promoted promoted 

SC ST 
1989 Fec:ulty 28 

Group /II. 
1990 Faculty 42 2 

Group /II. 
1991 FIC1I1ty 27 

Group /II. 

1.15 The Committee note with dismay that out or 97 employees promoted 
In tbe Group A raculty P91ts of ADMS durlna the yean 1919, 1990 and 
1991, Obiy 4 Woo ... to st cat.,.,y and DOlle to ST whlcb belles the npl, 
&lYen to the Committee that the promotional polley adopted by be IDititli1c 
does not hamper the promotional aspects 01 SOST employees In faculty 
posts. They III"C also surprised to note that when the luUtute II followina 
seDlorlty-cum~ntnes5, I.e., completion of requisite Dumber or years of 
service, as ODe of the methods for promotilll its employees wbat would bave 
been the uuse ror promotinl IUch a dismal number or SCST employees .. 
faculty posts. TheCommlUee, tbererore, recommend .tha' AUM~ must nnd 



14 

out suitable means 10 that at leut a llzeable SCST emplo,_ ..... ve. 
promotion In teaching posts. Suitable outside C8DdIdatca Ibould be made 
elilible for nolnl up the reserved vacaacles at all levels b, reIOI1Ina to 
dlred recruitment. 
B. Post Graduate Institute of Medical Education and Research 

2.26 The Committee have been informed that as per the provision 
contained in Regulation-32(2) of the PGIMER, Chandigarh Replation 
1967, the Director of the Institute shall in filling vacancies in posts and 
services, either by Direct Recruitment or by promotion, under the 
Institute, make such reservation in favour of candidates belonlilll to SCS 
and STs, as ma')' be made by the Central Government from time to time in 
filling vacancies in posts and services under the Central Govcrnmcnt. 
However, in respect of faculty posts reservation orders are applicable for 
appointment through direct recruitment only, because all the I;8nctioned 
faculty posts as and when fall vacant are filled through direct recruitment 
on All India basis by open selection. In other words. the reservation policy 
in favour of SCs and STs in PGIMER is applicable through direct 
recruitment as well as promotion in Secretarial and Technical posts 
whereas for teaching (faculty) posts reservation orders are applicable only 
for direct recruitment. But the SOST Employees Welfare Association of 
PGIMER, Chandigarh apprised the Committee that~reservation in faculty 
posts were discontinued in the Institute in direct recruitment also. 

2.27 During evidence when the Committee desired to know the reasons 
for discontinuing the reservation policy in respect of all eateaories of 
faculty posts, the representative replied that in 1983 a decision was taken 
by the Governing Body of PGIMER that the Government policy with 
regard to reservation should also be applied to faculty posts. Thereafter in 
1984. a Committee ... under the Chairmanship of the then Health Secretary 
was appointed which recommended that reservation should be applied to 
all the categories of teaching posts. The Governing Body of POIMER 
approved and adopted the recommendation of the Committee and thus 
reservation was provided to SCs and STs at all levels of faculty posts in 
PGIMER. 

2.28 It was stated that in 1990 this decision was stayed and in 1992 
totally Qushcd by the Punjab and Haryana High Court which aave a verdict 
that there should be no reservation at any level of teaching posts. 
Therefore, reservation to SCs and STs in the posts of Professors, 
Additional Professors. Associate Professors and Assn. Professors was 
followed till 1990. The Committee were further informed that a Special 
Leave Petition against the High Court judgement had been filed in the 
Supreme Court and it was pending adjudication. 

2.29 From a perusal of the Judgement of the Punjab aDd Haryana Blah 
Court, the Committee is alhast at the above statemeut in JustUlcation for 
discontinuing reservation In all levels of faculty po'" In PGIMER since 
1990. The question before the Court was about the advertisement for Mini 
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up Cll'taID polls of Alltt. ProCesson reserved exclusively for memben of the 
SCI and ST.. The .pedfk Court order by a lInele Judie w.. "The 
Impuped advertisement ID 10 far u It relates to the posts of Autt. 
ProfellOn ID the Speelal1tJes of UroiOU (Emel'leacy), Geaeral Surlery 
(Reaal-tnDIplaDtaUoa) and Paediatric: Surlery (Neoaatoiocy) Is quashed. 
The Institute shall, of course, be at Uberty to advertise these posts without 
maldnl any reservaUon". It does not contain any Iweepina order that there 
should be no reservation at any level ~f faculty (teacbln&) posts. The 
decision of the GovernlDa Body of 1983 was nol at all a quesUon before the 
Court. The said statement has, therefore, fuUy twisted the fact and is bllhly 
motivated to mislead the Committee. 

2.30 Tbe CODllnittee find tbat PGIMER bas not furnished clarifications In 
respect of certain questions/queries raised by the Committee. Moreover, the 
repUea furnisbed to some of the questioDi are not only evasive but even 
astounding. 

1.31 The Committee find that tbe obiter dicta of the Supreme Court 
judaement of 16th November, 1992 on the Govt. Memo. on the Mandai 
Commission Report are not applicable to the subject under examination. It 
b.. been clearly stated In this Judgement that wberever reservation bas 
already been provided in tbe Rules or orders the same shall continue in 
operation for a period of five years from tbe date of judaement to ealure 
the achievements of the objective of Article 16(4). It bas been further added 
that If any authority thinks that for ensurlna. adequate representation of 
'backward classes of citizens' In any service, clau or category, it is 
necessary to provide for direct rerultment therein, It shall be open to It to 
do so. The Apex Court has also len it to the Government of India to 
consider and specify the service and posts to wblcb the rule of reservation 
may not apply. Hence, no plea can be taken even of this Judgement to 
scuttle or dUute tbe extslina reservation rules and orders. The Health 
Ministry were asked to furnish their comments, If any, 011 this specific point 
but no reply was forthcoming. 

Recruitment Policy and Recruitment Made 

2.32 The recruitment policy as adopted by PGIMER for various 
categories of posts including tcaching and faculty posts was stated to be as 
under: 

Category of Posts Method of RecruitmentlRecruitment Policy 

1 2 

Teachini"Faculty Posts Direct Recruitment by open competition on All 
India basis. 

Group 'A' post!. Direct Recruitment by open &election on All 
India basis. 
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Group 'B' posts 

Group 'C' posts 
iDdudina Senior 
R.esidcnts 

16 

2 

(i) Direct recruitmeDt by open lelection on AU 
India buia by advertiaement. 

(ii) Promotion by selection u per recruitment 
rules of the IDltitute. 

(i) Direct recruitment by open selection on 
IocaVresioaal buia by advertiaemeat. 

(li) Promotion by selection u per tbe 
recruitment rules of the llIItitute. 

2.33 It bu been atated that the vacant poIts are advertised in the lcadin, 
aowapapen or notified to tbe Employment ExcbanF u tbe cue may be. 
AU the teaching posts are advertised/notified in the newspapers and after 
receipt of applications selection i"s made by the Standing Selection 
Committee of the Institute. Recommendations of the Selection Committee 
are considered by·dle Governing Body, it beina thc Appointing Authority 
in respect of teaching and other Group A posts. 

2.34 The yearwise total recruitment made durin, 1989, 1990 and 1991 
aad the number and percentage of sea and ST. amonpt them wu .tated 
to be u under:-



POll TOIal No. of No. of vacancies raened No. of vlCUCies raerved Number of can- No. .,f Ie-
.-.cies for SCs for ST • didates appoillted served wac-

ancies car-
ried for-
_rei to 
nelt ynr 

Group Grade Occur- Actually Gf" Re- Total ot: Re- Toral SC ST SC ST .. red dur- filled from served from served 
ina tbe durina pre. durin, pre. durina 

year the yelf year lhe year year the year 

2 3 4 5 6 7 8 9 10 11 12 13 14 ... -.... 
Tcadhaa A 42 14 11 II 6 6 3 
Noa-Tcacbiq A 3 13 13 
.... TeadU'" B 10 1 11 II 1 
Ted ... C 95 33 14 14 3 
(Setlior Resideet) 
SeaeIariaI C 24 20 .. .. .. 
TcdtIIical C 37 38 IO 9 19 16 3 
., Mile. 
Misc. Technical C 92 92 2(' 11 42 21 10 
of.Ena· Depn. 
aad OIben -' .'::-; .. ,~ ... ~ ~ ~: 

a-IV D . It> 7 7 16 9 7 
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Ad laoc Appolntmeat In Faeulty POIla 

2.36 As reaards full particulars of adhoc appointments made at all levels 
of faculty posts in PGIMER, the Committee were informed that a large 
number of faculty posts were vacant which could not be filled up due to 
one or other reason. These unfilled posts were fiDed on adhoc basis to the 
minimum extent polSible as was necessitated in the larger interest of 
patient care services at the Institute. 

2.37 When the Committee desired to know whether the Estimates 
Committee (1988-89) in its 79th Report on AIIMS had advised against the 
practice of adhoc appointments in faculty posts and if so, what action had 
been taken to stop this practice, it was replied that since PGIMER was 
running a very busy hospital. adequate manpower was essential. But as a 
result of the stay orders of the Punjab and Haryana High Court no 
appointment could be made for a period 'of two years or more. Further, 
serveral faculty members had left on deputation to otber institutions in 
India or abroad. Therefore. some of the vacancies were filled by adhoc 
appointments at the lowest level. However, these adhoc appointments 
were kept to the minimum to take care of essential patient care and 
teaching functions and represents only 25% of the total vacancies of the 
faculty posts in PGIMER. 

2.38 Regarding the actual adhoc appointments made· in PGIMER since 
1984 in different cateiories of posts a detailed information was furnished to 
the Committee. It has been observed therefrom that since 1984 till 1993 
out of a total number of 101 adhoc appointees in the faculty posts only 
7 belong to SC community and 2 to ST community. 

2.39 It has come to the notice of the Committee that general category 
persons have been allowed to work on ad hoc basis from' 1 to 8 years at 
the AIIMS & PGIMER. Chandigarh and the experience gained during ad 
hoc periods is always considered for regular selection as a matter of policy. 

2.40 The Committee are unhappy to Dote that althou", 101 ad hoc 
appointments were made In PGIMER In the faculty posts durin, the yean 
1984 to 1993 only 7 SCs and 1 STs were represented therein. The 
Committee also note with concern that the Central Medical Institutes Ilke 
ADMS and PGIMER have tried to evade proper Implementation of the 
Government reservation policy by resbrtin, to ad-boc appointments of 
leneral candidates to fiJI up the reserved poIts on the plea Of non-
A vaUablity of lultable SCIST caadldalel. TblI praetlce 01 ad-hoc 
appointments Blalnst reserved vacandes wa adversely commented upon 
even by the Estimates Committee in Its 79th Report of 1-.., (ChaplerV). 
ThiI Is a very clever ploy adopted by the authorities by whleb they deny 
appolDtments to SCIST candidates and show In record the posts a vacant. 
Keeplna In view the urpnt need of pallent care servlees a weD a teachlna 
functions In the Institute, the Committee recommend that aclhoc 
appolDtmenll ID fllCulty ,.,.lI IhouId be kept to tbe minimum extent pouIble 



bamper the lnter.t of SCIST people la abe 10lIl 1'UIl. TbeJ aIIo .......... IIMIIHI 
that whenever adboc .ppolatmenu are .... de by AlIMS aDd PGIMER I&ept 
Ibould be taken to lee lbat pel'lOlll beIoa&lDI to SCIST caleIory are llYeD 
due .hare. 

Sta" Strenlth, Shortfallaand Special Recruitment Drive 

2.41 As regards the total staff strength in PGIMER and the number of 
SCS and STs amonast them as on 1992 was stated to be as under: 

C.telory Total Number of Perc:eat. 
of posts Number Employee. Perc:entaF Sbortfall SbonfMI 

of employees 
SC ST SC ST SC ST SC ST 

1992 
Group A 242 10 2 U3 0 .• 26 15 lU 6.2 
Group B 54 7 12.90 1 4 1.8 7.4 
Group C 106 17 16 •• 
(Senior Residcnts) 

2.42 The position of faculty posts (Group A) category·wise as on 2.9.93 
was stated to be af under: 

C.ICIOry/ 
DesiJRation 
of POll 

ProfellOn 
Additional ProfclIOrs 
Associate ProfellOn 
AIIiltant ProfclIOn 

TOTAL 

NUMBER OF POSTS 

Filled 

Sane- Re-out of Total Re-out of 
tioned served 3 served 5 

col. __ CGI. __ 
ST ST 

SC SC 

2 3 4 5 6 7 

53 9 4 32 
14 5 3 2O+a). 1 
82 12 6 18+24· 7 

130 20 10 47 3 

299 46 23 201 11 2 

• Promot«s under the Assessment Promotion Scheme. 

Vacanl 

Total Re-out of 
served 5 

Col. __ 
ST 

SC 

8 9 10 

21 3 
14 
18 12 6 
45 

98 15 7 

2.43 After analysing the above statements wheD lbe Committee desired 
to know whether Special Recruitment Drivcl were uDdertaken to fill up 
the backlog vacancies, it was replied that as a rcault of the Special 
Recruitment Drives undenaken by PGIMER 21 nurses, one draftsman 
(Grade III) and four Tech. arade IV were liven appointment. 

2.44 In reply to a query of the Committee whether aU the backlog 
vacancies had been cleared as a result of the Special Recruitment Drives, it 
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was replied that except for the following 13 backlog vacancies for which 
efforts were under process to fill up the same, all the other backlog 
vacancies had been cleared. 

(i) Hospital Engineer (Civil) one post 
(ii) Hospital Engineer (Planning) one post 

(iii) Asstt. Engineer (Horticulture) one post 
(iv) Assn. Engineer (X-ray/clerical) one post 
(v) Sr. Scale Stenographer one post 
(vi) Jr. Technician (X-ray) four post 

(vii) Social Worker one post 
(viii) Museum Technician one post 

2.45 When the Committee desired to know what efforts wcrc made by 
PGIMER to fill up the aforcsaid 13 vacancies, it was stated that further 
efforts were under process to wipe out the above mentioned backlog 
vacancies. 

2.46 So far as backlog vacancies in Teaching posts were concerned the 
Committee were informed that there were 17 backlog vacancies in 
Teaching posts for which time and again advertisement was made but due 
to non-availability of SCiST candidates. the posts could not be filled up. It 
was further elaborated that the posts had again been advertised vide Adv. 
No. 1192(ESI.1) under special recruitment drive for SCs and STs. 

Z.47 It bas come to the nollce or the Committee tbat advedlsements for 
recruitment to faculty posts are alway, vague IUld DOD-Spec Inc without 
mentioning the percentage of resuvatioD aDd also the subJect/dlsclpllne-
wise breakup of reserved posts, Tbls bas created ConfusiOD IUld much 
coacerD among the qualified clUldidates of reserved category. Such vague 
types itT advertisemeDts h8Vf! beeD declared bad In law ID a Supreme Court 
judgement of 1990 Dr. Suresh ChaDdra Verma V,. The ChaDcellor, Na&pur 
UDlverslty IUld other" The practice of clubbing of poIts together for all 
departments or speclaUties has been fouDd to result ID deliberately and 
intentionally keepln& out fully eligible SCIST candidates from certain 
important departments and even regular posting. 

Z.48 As per Government KuldeUnes, wbeD direct recruitment for tbe 
reserved and unreserved vacancies is to be made on any ODe occasion a 
slnele advertisement should be Issued for luch reserved and unreserved 
vacancies, specifying therein the vacancies for SCslSTs with clarification 
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about thc carried forward vacancies also. But unauthorised procedure is 
still being adopted specially by the PGIMER Chandiprh by issuing 
separate advertisement for reserved vacancies to get them struck down by 
courts on the ground of cent percent reservation. This has actually 
happ'.'ned in the Punjab and Haryana High Court during 1990-92. 

2.49 Recently, it has come to the the notice of the Committee that 
another device is known to have been adopted by AIIMS, New Delhi and 
PGIMER, Chandigarh to restrict direct recruitment at thc lowest and the 
highest levels of faculty with provision for institution of policy of cent-
percent appointments by promotion at important levels thereby 
jeopardising the interests of eligible Sc/ST candidatcs from outside for 
selection to such posts 

Promotions 

2.50 The Committee have been informed that the promotion policy 
followed in PGIMER is as per the recruitment procedure laid down in the 
Recruitment Rulcs under thcPGI Act, Rules and Regulations. Promotions 
in teaching/faculty posts were made from 1st July of every year under the 
Assessment Promotion Scheme. 

2.51 The method of promotions to various categories of posts other than 
faculty posts has been stated to be 'Selection' whereas promotion in 
teaching posts is by ·Seniority-cum-Fitness.' 

2.52 Total No. of employees promoted, including the teaching staff, and 
the number and percentage of SCs and STs amongst them during the ycars 
1989, 1990 and 1991 was statcd to be as under:-

Year Category Number of Number and 
Empl?yees Percentaae of 

Promoted 
SC ST 

----. 
2 3 4 S 

1989 Technical and other Misc. 8 2(53%) 
Technical staff/categories 

1990 ·do· r-
1991 ·do-

1989 Secretarial 9 1(11%) 
1990 ·do· 1(100%) 
1991 ·do· 1(100%) 

1989 Technical staff of 14 5(35.11%) 
Engineerina Deptt. 

1990 -do. 19 5(:26.32%) 
1991 ·do· 14 6(4;.86%) 



1989 
1990 
1991 

2 

TCKhins 
·do· 
·do· 

23 

3 

" I 

4 

1(25% ) 
1(100%) 

5 

2.53 The Committee are unhappy to Dote the Dumber of SCI aDd ST. 
alven appointments In the various cateaorles of teaching posts during the 
years 1989, 1990 aDd 1991 In PGIMER. For example, In the year 1989 out 
of a total number of 47 teaching posts Oiled In catexorles A " C, only 6 SCs 
and 1 ST were given appointment. Similarly, ID 1990, 9 SCs and no ST 
were appointed out of 73 posts ruled during that year In Group A and C. 
The position Is no beUer in 1991. 

2.54 The Committee note that reservatioDs were stopped ID all catqorles 
of teaching posts in PGIMER since 1991 due to a verdict of Punjab and 
Haryana High Court. They also note that a Special Leave Petition against 
the High Court ruling has been DIed In the Supreme Court which Is pendlnl 
adjudication. The Committee would like to be apprised of the position as 
lOOn as the Apex Court delivers Its judgement and the action taken 
thereaner by the Institute. 

1.SS On the basis of the facts available, the Committee are of the view 
that there Is a lack of effort on the part of Inslilute authorities In appointing 
the required number of persoDS belonaing to SC/ST cateaory In the 
Teaching posts even prior to the ltay order for whh:b there were buae 
backlog vacancies In tbe faculty posts In PGIMER. They, therefore, stronaly 
recommend that PGIMER should take Immediate action to wipe out tbe 
exlst.~na backlog vacancies at all levels of teachlna posll without waltlna for 
the Judaement of the Supreme Court on the pendlna case. This Is essential 
In view of the time limit set In the same Apel Courts' ve!dlct on tbe Mandai 
Cue. For alvlng due representation to SC/ST caDdidates In each 
departmenWdlsclplines the Institute should follow the auldeUnes alven In 
the Supreme Court Judgement of 1990. 

1.56 The Committee note that al oa 1991 tbe repraentatlon or SCI and 
STs In Group A " B categories of Secretarial and Teclmlcal poIts Is Car 
below the required percentllle. They Dote that as a result of the Special 
Recruitment Drives undertaken by the institute, 11 nunel were ,Iven 
appolDtment and the number or backlog vacandes In different cateaorles 
have been redueed to 13 In Secretarial and Technical posh and further 
efforts are under proeesS to completely wipe out these baddo, vacandes. 
The CommUtee, however, would like to ufle the PGIMER to pay special 
attention towarcb Group A cateaory In Secretarial and Technical posts 
besides conductiDc Special Recruitment Drives for other caletorlel as weD 
to live better repraentallon to SC/ST people In the Hl'rices or the 
institute. 

1.57 The Committee ar~ unhappy to note that a1thouah 101 adhoc: 
appointments were made In PGIMER In the facalty posts durln& the years 
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1984 IlIld 1993 only 7 SCI IlIld 1 STI were represented therein. The 
Committee allo note wltb concern that the Centnl Medical Instltulel like 
ADMS and PCIMER bave tried to evade proper Implementation of the 
Government reservation poIky by reIOrtiDl to ad hoc appolntmeall of 
aeneral candidates to no up tbe raerved posts on the plea or nOlI-
avaUabiUty of suitable SC/ST ~cUdates. This prac:tice Of ad boc 
appolntmenll alalnst reserved vacaDdes was adversely eOlDlDCllted upon 
even by the Estimates Committee iD III 79tb Report or 1988-89(Cbapter V). 
Tbit is a very -dever ploy adopted by the authorities by wbleb they deny 
appolntmenll to SC/ST candldalel and Ibow In record the poIli as vaeant. 
Keeplnl In view the urlent need or patient care lervlces al weD as teacbln& 
functionl In the Institute, the Committee neommend that ad hoc 
appointments In racult)' posts should be kept to the minimum extend 
possible so thal It does nol hamper the Interest or SC/ST people In the Iona 
run. They also recommend that whenever adhoc: appointments are made by 
PGIMER steps should be taken to see that persoDS belon&inl to SC/ST 
calelory are given due share. 

2.58 The Committee are constrained to note that not a sinale ST was 
given promotion in either Secretarial or Teebnleal or teachlol cateaory In 
PGIMER during the year 1989, 1990 and 1991 notwlthltandlnl the fact that 
the total number of employees promoted In all these cattJorles durlnl the 
aforesaid years was too small. The Committee, therefore, recommend tbat 
PGIMER should take due care to see to It that employees belonal ... to ST 
catelory are liven adequate representation wbenever promotions are 
effected In various catelorles of posts. 

2.S9 The Committee Is-alarmed at tbe uarelentiDl persistence wltb the 
clever practice and procedure or advertiRments by keeplna them vque and 
non-spednc about the percentale 01 reservation and aIIO the lubJect! 
discipline-wise breakup of reserved posts, In .plte of a dear cut Supreme 
Court Judgement of 1990 declarilll sucb a prac:tic:e .. bad per law. The 
Committee therefore, stronlly recommend that aU lueb c1evlc:ee be 
discontinued forthwith. 

2.60 The Information furnished In relpoue to a number or other 
questions does not reveal any ladual poIItloa 01 the recruitment 01 SCI and 
STs alainst reserved posts, and the reuoaI advanced for DOt ft11lna up tbe 
vacandes are tbe lame Itereotype IlIlIwer of nOD availability of SCI/STI is 
not at an convlndnl. The Ilaurel liven lor lour broad &rou" 01 poetl 
Indicate an alarmln, position InspUe or three Special Recruitment Drives. 
There sbould be a further meanlnaful break-up of the IP"OUplq 01 poets 
according to the nature of their duties or servlee and the correlpoadiDl 
D,ures furnished to the Committee. For example, deparlnRnt-wlse Dp .... 
of faculty posts at each level, and similar Information reprdlna Junior and 
Senior Raldents Ihould have been made available to the Committee as 
requested. 
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C. Lady Harding Medical CoUtge (LHMC) 

2.61 The Committee have been informed that Lady Hardins Medical 
College is following the reservation policy as laid down by the Government 
of India for recruitment of SCs and STs in the services of the Institute. It 
has further been stated that recruitment to Group A and B posts is made 
through the Director-General of Health ScrviceslMinistry of Health and 
Family Welfare whereas recruitment to Class III and IV posts is made at 
State levol except for the posts which are filled through Staff Selection 
Committee. Percentage reserved in all the categories of posts for SCs and 
STs has been stated to be 15 and 7.5 respectively. 
Recruitment Polky 

2.62 The Committee have been informed that recruitment to various 
categories of posts in the college are made strictly accordina to the 
recruitment rules and Government Policy Concessions/Relaxations are 
also allowed to SC/ST candidates at the time of recruitment as prescribed 
by the Government of India. 

2.63 It has also been stated that Group A & B posts are filled in LHMC 
by the Government and appropriate respresentation for SCs and STs is 
ensured. For Group C and 0 posts the college authorities make efforts to 
ensure that representation for SCs and STs are properly maintained. 



Stall' StreD&tb. Shortfalls and Special Recruitment DrIve 
2.64 As regards the total staff strength of LHMC as on 1.1.92 and the number and percentag.-: of SCS 

and STs amongst them the following statement was furnished to the Committee: 

Caleaory of posts Toeal Number of 
Number Employees Pen:a1llF Shortfall '%tap shortfall 

of emplOyees 
SC ST SC ST SC ST SC ST 

1.1.1992 
SeereaariaJ 191 21 S 11 3 
(Gr. C) 
Technical 442 SO S 28 2 
(Gr. C) 
Teacbinl 124 8 
(Gr. C) 
Tec:bnical 701 436 9 62 1.28 
(Gr. D) 
Teacbia. 124 1.3 
(Gr. AAB) 

~ 
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1.66 Tbe Committee are bl&bly dluatlafted to DOte that .. OD 1.1.1991, 
(be representation of SCs and ST. In Group A " B cateao..leI of leJ'Vices IP 
LHMC was 4 and I respectively out of a total number of III employees. 
Slmllarly, alon 1.1.91 out of a total Number of 114 teacb.lD& ItaIr In Group 
All; B catqories the number of SCs and ST. II One and DlI respecUvely. 
Needlesl to mention the overaU repreIeDtation of STI In . almoat aU the 
Iroupl of Secretarial, Technical and Teacbln& Catqorla In LHMC Is 
palostakln&ly mar&lnal. Tbe posilion Is more deplorable wben the 
Committee observe that during the yean 1989, 1990 and 1991 only 26 ST. 
were "Yen appointment In LHMC 10 Group C posts of Secretarial, 
Technical and Teach1n& cate&ories whereas 77 such posts reserved for them 
were carried forward. Even in the SC category 110 posta in Grpup C of 
Secretarial, Technical (Including Group D) and Teacblq services were 
carried forward althou&h 149 such candidates were appointed durin& the 
aforesaid three yean. From the aforesaid flaures It II evident that neitber 
the Ministry has ensured proper representallon of SCIST persons In Group 
A & B cate&orles nor the college has been able to recruit the required 
number of such candidates In Group C and D cateaories. Complacency on 
the part of the College In recrullln& adequate number of SCs and STs In 
Group C posts cannot be ruled out for the casual attempts made by the 
college In recruiting just five reserved candidates through Special 
Recruitment Drives during the years 1989, 1990 and 1991. The Committee 
can not help concludlna that the plea of non-availability of adequate trained 
SCIST manpower in Group C catelory II not good enough to conceal the 
lack of efforts on the part of LHMC in making Special Recruitments for 
Group C posts where there are large number of shortfalls. The Committee, 
therefore, urae upon the Departments of Health and Edcuatlon to ensure 
that adequate number of persons belon&Jng to SCIST category are 
represented In Group A and B categories of Secretarieal, Technical and 
Teacblna service. In LHMe. The Committee also recommend LHMC to 
undertake Special Recruitment Drives more frequently besides resortin& to 
other methods, i.e •• keepinl In touch with the Employment Exchanles and 
nrlous SCIST Welfare Assodatlons, advertlslnl In regional, national dailies 
and Doordanban etc. with a view to wlpln& out the backlol 'vacancles In 
Croup C Secretarial, Technical and Teachlna postli where there is no dearth 
of talented SCIST candidates. The Committee deslre the Departments 
especially the Department of Education to mould Deihl University to evolve 
a thorou... and reauJar monilorinl system for enlurina adequate 
repraentatlon of SCI and STs In all the catelories of posts In LHMC on the 
Dne or Government Directives. 



29 

D. Jawwrlallnstitult 0/ Post Gradualt Mtdklll EductUioll GIld Rtuarch 
(Jipmn) 

OrpDilatio.... Set up 

2.67 The Committee were informed that Jawaharlal Institute of Poat 
Graduate Medical Education and Rcacarch (JIPMER) Pondicherry is a 
Central Government Institute, a subordinate Office under the control of 
Directorate General of Health ServiceilMiniatry of Health and Family 
Welfare. An Advisory-cum-Finance Committee was also constituted for 
getting the proposals concerning the Institute approved so as to refer the 
matter to the Government of India for sanction. It was stated tbat no SO' 
ST member was included in the Advisory-cum-Finance Committee. This 
Committee was constituted by Ministry of Health and Family Welfare, 
New Delhi. 

Reservation la Servlc:es 

2.68 The Committee were informed that 16% reservation for SC 
amongst candidate through local Employment Exchanges; 17.5"0 for SC 
and 7.5% for ST amongst candidates recruited at All India level were 
followed in the organisation. 

2.69 As regards the recruitment policy of the Institute it was Iltated that 
in the case of recruitment for Secretarial, Technical and Group '0' posts, 
the candidates were recruited through local Employment Exchange with 
16% reservation for Sc. In respect of Teaching personnel, candidates are 
recruited at All India level, taking into account reservation of 17.5% for 
SCs and 7.5% for STs. As regards the concessiOns/relaxations liven to SO' 
ST candidates it was stated that age relaxation for S yean to SOST 
candidates as per the directives of the Government were followed. 

Starr Strength 

2.70 As per the statement of Staff strength as on 1.1.94 furnished to the 
Committee, it was observed that there was low percentage of SC 
employeell in Group 'A' (teaching category) and Group 'C' POlitI. It was 
stated that the initial recruitment in the Teaching Sub-cadre of the CGHS 
was at the level of Assistant Professors, filled 100% by direct recruitment 
through UPSC. Non availability of suitable candidates was the main reason 
for the low percentage of SOST candidates. The Committee were 
informed that no pre-recruitment training was given to SOST candidates 
by the medical institute. 

2.71 During evidence the Committee pointed out that vacanciell reserved 
for SCS'STs were not being filled up in Group 'A' and Group 'B' posts in 
JlPMER and no attempt is being made for filling up the same. In reply the 
representative stated that "We arc making all attempts to fill up the 
vacancies". 



30 

2.72 When the Committee specifiCIIly enquired about the vacaney 
position in JIPMER which are exiatin, .mce 1980 aDd ODwarda the 
representative elaborated durin, evidence u foUowa: 

"So far u the vacancies are concerned, there is DOt • Ii. c:ue 
~ndin, in the Miniltry. AU the cuea are ,in the UPSC, either for 
boldina interview or for boldin •• meetin. of tbe DPC or for alvin, 
advertisement. The Department is very keenly aware of it but our 
hand in these matters is so limited that notbin, can be done. We 
have invited applications from the elipble caadidatea so that we can 
do adhoc: poltinp but in this cue also we have Jiven instructions to 
take care of the Scheduled Cutes and Scheduled Tribes. You are 
absolutely correct to say that It ill there are vacanc:iea and they wiD 
persist." 

2.73 The representative of thi Ministry informed the Committee durinl 
evidence that in regard to Group A Officers, as on 1.1.199S, about 1(; 
officers have joined on reaular basis, out of that two are from SC cateaory 
and two from ST category. 

2.74 The Committee pointed out tbat. as far as Group C POltl were 
concerned appointments were not made ae<:ording to the roater and the 
Committee desired to know about the total strenJlh of Group C employees 
and the number of SCI and ST. amonl them. The representatives of the 
Ministry stated during evidence that "u on lst January 1994 in Group 'C' 
altogether 1298 posts are in existence out of that 145 are from SC catelory 
and 19 are from ST category. to 

2.75 When the Committe:: asked a specific question regardina the 
problems ·in appointing sulficient number of SOST candidates in Group C, 
the representative said: "Sir, we arc not getting candidates". 
Promotion 

2.76 As regards the method of promotion it haa been Itated that in 
accordance with the Recruitment rules, promotions were effected on 
selection or on Seniority-cum-fitness baiis as the case may be. But 
generally most of the cues were considered on seniority-cum-litne. buis. 

2.77 The COI,nmittce wanted to know about the concesaionKelaxations 
allowed to SOST candidates while conaiderinl them for promotion. In 
reply, it was stated that irrespective of general seniority in all the 
c&te"ories, SOST candidates as per the roster system were being 
considered for promotion subject to fulfilment of minimum requirements as 
laid down in the rules. 

2.78 The Committee were informed that no in-acrvice training was 
imparted to SOST employees to achieve the required standard for the post 
to be promoted to. 

2.79 According to the .tatement showin, the total number of 
employees promoted in aU cateaoriea of peats, i.e., 'N, 'B', 'C' and 
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'D' duri ... the yean 1991, 1992 and 1993 it was obeerved that there was 
monllli of one SC candidate in Group 'B' and 13 SC candidates in Group 
'C' posts durina the year, 1993. 

2.80 ~ re,arda the reasons for the shortfan, it wu stated that in relpect 
of Nursinc sisters, 11 posts were I'CICrved for SC candidates which could 
not be filled up by promotion from the feeder cateaory of staff nurse as 
there was no eligible SC candidate from the feeder cadre. Similari)', in 
other cuea allo the candidates were either reluctant or disinterested to 
accept promotion for various reuons. 

2.11 TIle COIIIIDl&a.e are uaba", to DOte that there II low perceata .. of 
SC _pIG,.. In Group A (teachlDI catqory) and Group C poIts. Tile 
CommlUee are IUl'priled to obIerve that iDspUe or low perceotq. or SOST 
eaadlda&el In JIPMER the institution bas not made aDY provision to Impart 
aay pre-recrultmeat Inlalnl. The representative or the Ministry or Human 
ReIOIIJU Developmut (Department 01 EducatiOll) wal candid in suuestin& 
that "We are aaaklaa aU attempts to rul up the vacandes and we are Dot 
Idtlq caadldates". "'Tbe low percentale or SOST candidates are attributed 
to IIOIHvaUabWty oIluiiable candidates", but this Is h.rdly. convindq to 
th. CoauaIttae. The Committee reel tlllt, th.re Is lack or .... Iousnell on th. 
part or tIii MlDlitry and JIPMER to recruit adequate number or SOST 
candlda&el to ml up backloa. The Committee Itronely recommend that the 
mened vac:aac:le~ of SCa and ST. may he ruled up urlentiy lo aU 
cateprlel 01 posts even by alvlq lOme furtber coacessloDl to tbem. The 
CommIUee also recommeod that If need be JIPMER lbould Impart pre-
recrul ..... Dt lraIniDI to SCST candld.tes 10 that lbel.. standard can be 
uppaded. 

2.12 The Committee note that, promotions are effeded 00 Rlectlon or 00 
SaIority-cum-fttn .. bula In JIPMER. The Committee allo Dote tbat DO In-
lervlce tralDlq II Imp.rted to SOST employees for promotion. The 
Committee are unhappy to note that there was sbortr.n or SCST candidates 
In Group 'B' and Group 'C' poIts In 1993. The Committee h.ve been 
IaIonIed tbat tile sborttaU· or SOST c:aadldates In promotion are due to 
oon-aYaOablUty 01 eUalble c:aadidates from the leedercadre. The Committee 
......... daat at the u.e ., ........ otIoa adequate representation shoulel' be 
Jlvea to SCST candidates whOe COIIIIderID& tbem lor promotloa. 

E. NlllioMi institUle of Mental Heallh- tuld Neuro Sciences 

O .... D ... tloaal Set up 

2.83 The National Institute of Mental Health and Neuro Scicnc:ca is an 
autonomOQl orllniaation reJistertd under the Societies Reptration Act. 
It is fuaded by 'Central Government and Kamataka State Government on 
• sharinl basis. The institute is est.blished for tbe purpose of Service, 
Teacbina and Research in various super specialities. 
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Recruitment 

2.84 The Committee 'were informed that Reservation Policies were .. 
followed in respect of direct recruitment as weD as promotiOD for Groups 
'A', 'B', 'C' and '0'. Group 'C' and '0' posts were filled up throup 
Employment Exchange as and when any post apin5t quota of SOST faUs 
vacant. Lists of candidatcs belonging to SOST would be invited from 
Employment Exch\lllge in the ratio of 1:20 and all tbose candidates 
belonging 10·SCIr'STs would be called for tearinterview. Selection would be 
made on merit basis. They were given ase relaxation and relaxation in 
marks secured in both written test as well as interview compared to general 
candidates. In t"espect of recruitment made under open competition on All 
India basis age relaxation was given and wherever poeaible relaxation in 
experience was also given depending upon the merits of S~T candidates. 

Spedal Recruitment 

2.SS The Committee were informed that Special Recruitment were 
undertaken during the year 1989 and 1990 and the following vacancies 
were filled. In 1989 one electrician (sq, 1 Junior Technician (sq, 1 LDC 
(sq and 2 Group '0' posts (ST) were selected and in 1990 one (ST) 
General Duty Medical Officer, One (SC) BEG Technician, Staff Nunes 6 
SC and 3 (ST), potter 1 (ST) and Stenographer Grade-II one (SC) were 
selected. 

8ackloa 

2.86 The Committee were informed that the following backlog vacancies 
were still existing in NIMHANS:-

(1) Faculty posts 6 SC and 5 ST 
(2) Clinical Psychologist 1 ST 
(3) Psychiatric Social Worker 1 SOST 
(4) Stenographer Gr.-J 1 SOST 

2.87 The Committee pointed out that in National Instih:lte of Mental 
Health and Neuro Sciences, Bangalore Special recruitment drives were 
conducted during 1989, 1990, 1991, 1992 and 1993 to clear the backlog of 
reserved vacancies. Eleven backlog vacancies including nine Faculty POlts 
remained unfilled even after launching the SORa because of non-
availability of candidates. 

2.88 Asked to state what steps were taken to fill up these vacancies the 
representative stated during I.vidence that, "in 1993, appointments to three 
posts of the level of Assistant Professor were made out of wbich two have 
already joined one in psychiatry, the other in Neuro-Suraery. 1)e third 
one was supposed to have joined in Neuro-PhyaioloJY but did a6"t do so . 

. We have now advertise the posts in the month of I>ccember. Depending 
upon the applications we receive, we will fill· the positions, Sir." 



33 

Staff Strenlth .nd Shortfall 

2.89 The statement of total Itaff Strength of NIMHANS was as 
followl:-

Group of POlis Total No. No. of Perceatqe Shortfall Perceatqe 
of of of IIbortfaII 

Employees 
SC ST SC ST SC ST SC ST 

Group A (Lowesl rung) 23 4 17.39 01 1(10 

Group A othen 101 06 .5.94 08 OS 60.. 100 

Total 124 10 8.06 08 06 46.24 100 

Group 8 70 OS 03 7.14 4.29 OS SO 
Group C S40 n 11 14.26 2.04 04 16 4.94 59.26 

Group 0 344 102 19 29.M 58 . .52 
Group 0 (Sweepen) 79 60 03 7.5.9.5 3 

2.90 It is observed from the above statement that in Group A posts the 
shortfall of ST was 100% Bnd the shortfall in Group C posta for sea and 
STs were 4.94% and 59.26% r.tspectively. 

Promotion 

2.91 It was stated that Promotion Policy wa!; followed in NIMHANS as 
per the Government of India Rules. The method of promotion was based 
on seniority-cum-fitness. The Committee were informed that promotionl 
were given to SCIST candidates as per C &. R Rules subject to their 
fulfilment. of the requirement of the posts. 

2.92 As per the statement reaardiftg total Dumber of employees 
promoted during 1991, 1992 Bnd 1993 it wu observed that durin, 1992 in 
Group C posts out of 21 employees promoted the Dumber of I sea .nd STs 
were 2 and 1 respectively; during 1993 out of 38 employees promoted the 
number of SCI were 5 and nobody was from ST cate,ory. 

2.93 The Committee were informed thaI there wu no In-lervice 
Training Programme in the Institute for any category of posts. 

2.94 The Committee note that reserv.tlon poUda are tollowed tor SCI 
and ST. in resped or direct recruitment u weD u promotloD tor Group A, 
B, C and D POlta In National IaItitute of Mental H..uIa aDd Neuro 
Sciences. The COIDDlIt~ .lso note tbat there are ItIU backkll vacancies In 
the institute to 'he tune or 6 SCI and ! ST. for F.culty pcIItI. 1 SC 10 
cllnk:al .,-ta, 1 SCIST for psycbatrlc IOClai worker, 1 SClST for 
StenOlJ'8pber despite the r.ct that repealed .pedaI recruit drtYa baYe been 
conduded In the yean 1989 to 1993. Reactiq to • qaatJoa .... rdiq 
overcomlnl of tbe baeklot vKaoc:Iea, the repreeeatative of the IDltltute 



admitted durinl evidence that tbeJ w ........... to .. _. TIae C_m ..... 

take a very aerioul view of tile coatlauatloa f1I bM:kIoI QC8IIda. 11aey 
desire that the baaloa vacaades, ~ lor SCI aDd ST. may be tilled 
up at the earliest it posable by.... furtber CODaIdoaI to tbeaa. 

2.9~ The Committee observe that Ia Group 'A' poIts the lbortraD 01 ST 
II 100% and the mordailin Group C poItI lor SCI aDd ST. are 4.94% and 
59.16% reapeetively. The Committee would like to ....... that apedaI 
recruitment drlve~ may be contIDued ad lImuilalllMlly eftor1l Ibould be 
made to send spedal recruitment &euDI to villi lrIbal ...... of adjacent 
States to find out suitable ST candidates lor appointment In the InsUtute. 

2.96 Tbe CommiUee note that durlq 1"2 In Group C posts out or 
11 employees promoted, the number or SCI and ST. were 1 and I 
reapectlvely and durlnl 1993 out of J8 employees promoted &be number 01 
SCs were 5 and nobody was rrom ST calelory. The Committee also note 
that tbere .. no In-lerYlce Tralnlnl Prop1llD1De ID the wlltute for any 
calelory or posts. The Committee recommend that Iteeplal In view tbe low 
pereentale or SCIST employees promoted In NIMHANS the .... Utute mould 
Impart or provide tralnilll to them 10 that they could be found .uitable lor 
promotion to blgher grades. The Committee alIo recommend that wbUe 
Ilvlnl promotion to employees adequate number of SCI and ST, be taken 
In. 
F. All India Institute of Physical Medicine and Rehabilitation 
Recruitment 

2.97 The Committee were informed tbat reservation orders issued by 
Government of India from time to time were applicable at the All India 
Institute of Physical Medicine and Rehabilitation (AIIPMR). Asked to 
state the procedure followed by AIIPMR for recruitment of staff to various 
categories of posts. it was stated that the metbods of selecting candidatel 
depend on category of posts and their recruitment rules. 
Staff StrenKtb and shortfall 

2.98 According to the statement of staff strengtb (Teaching) as on 
1.1.1994. it was observed that in Group B out of 4 employees ~one of 
them was from SO'ST category. In Group C out of 12 employees one each 
belonged 10 SC and ST categories. As regards the staff strength in the non-
teaching cadrc the Committee were furnished the followina Itatement:-
-_ .. _---
Group of posts Total No. No. bf Percentap SIIordlll % .. to 

employee5 employe •• Short· 
lalla 

SCs m sea STI sea STI sea 51'1 
-----.----.--~-.-. 

2 3 4 S 6 7 8 \I 10 
._-._-" -_ ... _-
A (Lowest rang) A 2 
A (As a whole) A 4 I 25% 
B 21 I 4.71% 
(' 143 46 4 32.16% 2.~ 

-_.------- ._------._-" . 
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2 J 5 6 7 • 9 10 

D 12 12 I~ 
D (Sweepen) 61 ](I 7 49.1ft lU7% 

2.99 The Committee were informed that the rcuon for lbortfaU w. due 
to non-availability of suitable candidates. 

2.100 Durinl evidance the Committee were informed that in Group 'D' 
(Sweepers) out of 7l employees 42 bcIonaed to SC and 7 bcIonaed to ST 
and the remainin, were from non-SC'ST cateJOriea. 

2.10111'0 a query wbether tbe posts of sweepen were kept outlidc tbc 
purview of raervation The repraentative ltated durm, evideace that 
"Cent per cent SCIST candidates are not available for Group D Sweepers 
posts". 

2.102 . The Committee took a very serioUi view of the IlWnI up of 
sweepers posts from non-SOST cateaories more 10 in Bombay wbcre sO' 
ST people are very much available. 

2.103 The Committee wanted to know about the cooceuiODl'telaxations 
allowed to SOST candidales in AIIPMR. In reply it wu ltated that a,e 
relaxation was given as per Government of India orders and educational 
qualification and experience was stated to be DOn~feluabie. The 
Committee wan led to know the realOns for not allowin. SOST caodidatOi 
any other conccssiolJliteluations other tban ale relaxation. In reply it •• 
stated that the services offered at the Institute were of pan-medical and 
medical nature and hence certain norms were to be followed. The 
candidates applyina for para-medical or medical posts Mould have 
minimum' qualification prcaaibcd in Recruitment Rules. So far queatioD of 
relaxation in respect of SOST candidates wu not arilen • cliJible 
candidates were available. 
Promotion 

2.104 ~e Committee were informed that the promotion policy followed 
in the AIIPMR wu as per Government of India orders dcpcadinl on 
recruitment rules. When the Committee wanted to know about the 
concession...telaxations allowed to Scheduled Cutes and Scbeduled Tribea 
while considerina them for promotion, it wu stated tbat IF reluation wu 
Jiven as per Government of India orders, but educational qualificatio ...... 
experience were DO~ relaxable. 

1.105 Tbe C .... uee DOte that .--....... ............ by GoY...-t 
011 ...... froID u... to Ibae .... appIlalbIe .. AIIPMIl ....... ('an.ltt ...... 
DOle that u on 1.1.1994 In GI'CMIp B ...... (T .......... catepl'J) ...... wen 4 
employees aDd DODt at them rn. SCST c:aIIprtII MIl .. G.... C 
ealeJol'1 out 01 U ..... ,_ ........ "sh ••• to SC ... IT ea ......... 
The CommIU. an .......... to DOte ................... a'llu, G...., 
C ,... die ,.,..... fII ST .11 1.7J 1M .. G,., D (B."pln) caCeprJ 
out 01 73 _,..,_ 42 ....... 10 SC ... , ............. IT ... tile 
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nmalD1111 are from non-~T caleIOI')'. The Committee tab a VerJ ....... 
view of the fad that tbe post or s"eepen wbleb are kept out or the pentew 
of ..... rv.tlon have been occupied by DOn~T cateaoriel. Tbe COIDmlttee 
recommend that tbe backlOJ vacancies of poa, 'both lor teadam, .... DOD-

tea~b"" catelories reserved for SOST Ibould be ftUed up uraeaUy. Tbe 
Committee abo recommend that In future all the ncrultmeat of Group D 
(Sweepen) poah daould be made for ~T cateaoriu ODly. 

2.106 The Committee note that In ADPMR oaly ... nluatloa Is allowed 
to SOST Employees. The Committee are unhappy to note that 10 lar as 
educational quallOcation and experience are concerned. they are DOl 
relaxable. The Committee allo note that the candida... applylDl for pan-
medical or medical posts should have minimum quaWlc:atloDl prescribed In 
Recruitment Rules. So far, tbe SOST candidates were nol allowed any 
relaxallon of educallonal quaUftcatioD and experience because of the fact 
that eUllble candidates were avaUable. Tbe Commltlee take a very serious 
view of the contradictory statement or the Ministry. On one hand, It has 
been stated that the reason for shortfall II due to DOn-avaUabiUty of sultable 
candidates and at tbe same Ume It bas also been stlted that elllible SOST 
candidates are av.llable (In eood number) because of whleb they are DOt 
aUowed any cODt.oeulon&+elaxaUonl. The Committee d_lre that In order to 
clear tbe backlOl of SOST candidates botb In recruitment as weD as 
promotion they should be liven relaxation not only In lie but alIO In 
experience and quaUOcatlonl and an out efforts should be made to recruit 
adequate number of SOST candidates. 

G. All India Institute of Hygien and Public Health 

2.107 The AU India Institute of Hygieoe and Public Health comes under 
the direct a<tministrative control of the Government of India, Ministry of 
Health and Family Welfare, New Delhi and academically under the 
University of Calcutta, and it has an Advisory Committee. The Secretary 
to the Government of India. Ministry of Health and Family Welfare is the 
Chairman of the Committe~ 

R.......,.llon In Service 

2.108 The Committee were informed that AIIHPH beiD, a Central 
Government Institute, reservation policy of the Governmeat of India was 
strictly followed for direct recruitment as wcll u promotions to IU 
Secretarial and Technical posts. 

2.109 Wbcn asked what were the Cltcloriea of poIta to which 
recruitmcats were made, it was stated that, recruitmeata were made for 
Group 'C' and 'D' categotles only. 
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2.110 As reprcts the percentale of reservation Jiven to_Scheduled 
Cutel .ad Scheduled Triboa the Committee were informed tbat, 15'" for 
Scheduled Cutes and 7~'" for Scheduled Tribes were reserved for them. 

Recrultmeat 

2.111 The Committee were informed tbat tbe recruitment policy 
followed in AIIHPH was as.per approved notified recruitment rules of tbe 
Institute. 00 beiDI asked what exact procedure was followed by AIIHPH 
for recruitment of Itaff to various categories of poIts it was Itated, that 
recruitment for Group A, Band C posts are being made throup UPSC, 
SSC and Employment Exchanges respectively. It was also stated that 
conccuionllrelaxationl were being allowed to tbe SCIST candidatea at the 
time of recruitment as prescribed by the Government of India. 

2.112 The Committee pointed out that from the statement of recruit: 
ment furnished to them for the years 1991 to 1993 the figures in respect of 
category A & B have not been indicated. In a post-evidence reply it was 
clarified that, records of the recruitment of Grade A and B were 
maintained by Ministry of Health and Family WelfarelDirectorate General 
of Health Services (DGHC). However, in Group A the sanctioned posts 
were 63, out of which 42 were filled up, of which S were Scheduled Castes 
and 1 was Scheduled Tribe. In Group B the sanctioned Itrength were 53 
out of which 26 were filled up, of which 5 were Scheduled Cutes and 
nobody was from Scheduled Tribes. 

Staft' Strelllth 

2.113 The Staff Itrength of AIIHPH was as under: 

Group Toeal No. No.of Emp. Percentlge Shortfall Percentqe of 
of posb Employees abortfalla 

SCI ST. SCI ST. SCI ST. SCI ST, 

A 42 SC/ST point ROiter II maintained by the DOHS.! -
B 20 Miniltry of Hellth Ind Flmily Welfare. 
C 338 1(W 16 30.76 4.73 9 2.77% 
D 217 56 11 ~.80 5.06 5· 2.44"-
D(Sweepcr). 37 3S 2 94.59 5.40 

2.114 The Committee wanted to know about tbe rcuoDl of the 
Ibortfalls in Group 'C' and 'D'. In reply it was stated that iospite of 
repeated requisitions to employment exchanaes and open advcrtilements in 
ncwspapen the Scheduled Tribe candidates were not available. 
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Promotion 
2.11S The Itatement showing the number of el1lployeea promoted in 

AIIHPH durin. the years 1991, 1992 and 1993 was as under: 

V •• r Ce'.py Toell No. of poa'i filled ... rce ..... ShonfaIII 
of Ne. of 
poetl Employcct 

SC ST SC ST SC ST 

1991 Gr. C 9 4 .U5 
Gr. D 

1992 Gr. C 9 2 22.23 
Gr. D 

1993 Or. C 10 10.00 
Or. D 2 50.00 50.00 

2.116 The Committee wanted to know the exact promotion policy and 
methods followed by AIIHPH for promotinastaff to various catcaorics of 
posts. In reply it wu Ita ted that promotions were made u per 
recommendations of the DPC considering the seniority and fitness of the 
incumbents. 

2.117 The Committee were informed that tbe promotion roster for 
faculty poIts was maintained by DGHS. From the above atatement it is 
oblcrved that tbere was no repl'CICntation of Scheduled Tribes in Group 
'C' posts and the percentaae of Scheduled Cutel in Group 'C' durinal993 
was much below the prescribed percentap:. ~ reprda the reasons for thil 
sbortale it was stated that. no SClSTcandidate was available in the feeder 
cadre for promotion. 

Z.UI The ComIDIUee Dote that raenatioD policy 01 the GOYerDJDeat 01 
ladle II 'oUoweel lor direct recrultmeat as well as lor promotloa to all 
s.cn ....... and Tecbalcal ,.&1 In ADHPH. Tbe CommItt .. also Dote that 
the recruitmeDt polley loIIowed ID AlDlPH II as per abe approved DOtllled 
recruI ....... t raJ. 01 the IDatitute. The Committee ..... lDlormed that the 
rec:onII 01 tbe ncrultaaeat 01 Grade A ad B poIta .......... taIaed by the 
MID1Itry of Health aad ramUy WelfarW'Dlrectorate General or Health 
Services. The CoDUDlttee are dllmayed to Dote that ID Group A out 01 the 
IInelloaeel .eDlth 63, oaly "2 .en tuIed .p 01 .bIcIa 5 ... SC aDd 1 ST. 
Similarly, In Group B posts also out of Ibe .... cdoDed ItreIIIth 53, oBIy 16 
.ere noeel up 01 wblch 5 were SC aDd DObody from ST ca...,ry. The 
COIIUDlt ... atroa"y ncoauaead that IIIDdIoaed aar.ph 01 Gl'CMlp A ad B 
polIS Iboald be tilled up ..... eatly aad the raenatloa quota· for 5cbeduJed 
Cut. ad SdaeduW Tribes IbouId Itrktb be loIIowed .. ad nea 
...... tmeu .. an ...... . 

2.119 AI per the Ita ...... t 01 lUff .............. C ...... u. ....... daat 
the perceua.,e fll llaortfall ST ... G.... C aDd D an" 1. "n aDd 2 .... 
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nspectl.ely. The Committee were W ....... aMI ....... tl n ... ... 
requilltioal to employmeDt exdaaapllDd IdYel'llleloeDtl ........... die 
ST eandUates W," DOt • ..nable. Tbe CoauaIUee ncee.... dud lor 
recrultmeat of stair. posh merved ror SCI ad STs ...... lie .. " .... .. 
dally Dewlpapen both at aatloaal aad at ....... Ie ........ tile ...... ,. 
be telecalt o.er Doordanh... aad aaDOUDced 0 .... AIIl ....... Ia ......... . 
special recruitment drl .... 

2.1l0 Tbe Commlttae DOte tbat ID AUHPH ............. an ..... per 
rec:ommendatloal of tbe DPC coDllderIn& tbe aeaIorIty ... naa. or abe 
lDeumbeDlI. The Committee allo Dote that durlna tile ,.... Ittl. 1M2 aad 
1993 ao ST caadldalel were promoted ID Group C ClteaorJ .................. 
or SCI ID promotloa to Group C II .ery IallpUlcaDL ne Committee aIIO 
aote tbat lbe .1'eIIOIl ror tbe IhortraU Is due to ......... bDlty 01 SCIST 
caadldata ID r .... r cad..... The Committee .............. that SCIST 
caadldates mould be promoted by II...., COIICtIIIoaIInItloaa. The 
Committee furtha' recommend that II' requillte DUlDber or SCIST 
candidates tuUlUlq ••• n the relaxed ltandard are DOt a.aDable to rul up &be 
.acaad .. reserved ror tbem, tbe authorities mould select for appointment 
the beat amODI the SCI and STs rumUln1 tbe mlDlmum e ...... Wty aad &bey 
may be liveD Ia-eervlee tnlnlnl aner promotion. 

H. Ce"tral I"stitute of Psychiatry (CIP) 

Reservation in Services 

2.121 The Committee were informed that the reservation policy in 
favour of SCs and STs was applicable for appointment both throu,h direct 
recruitment as well as through promotion to all Secretarial, Technical and 
Teaching posts in Central Institute of Psychiatry (CIP). 

Recruitment 

2.122 As rClards the rccruitmcnt policy followed in clr tbc Commitlee 
were informed that for Group A and B poIts recruitment wu made 
through DOHSlMinistry of Hcalth and Family Wclfare. For Oroup 'B' 
Non-Technical posts recruitment was made throupo Stiff Selcction 
Commission, Allahabad and for Group 'C' Technical and all Group '0' 

. posts recruitmcnt wu done throup Employmcnt Elchan,cl. It wu allo 
lIated that in cue of non-availability of candidates from Employment 
ExchanJCI, candidates are IOUght through advcrtiaements by Director of 
Advertising, New Dclhi. 

2.123 It wu stated that agc relaxation wu siven to SCIST candidates as 
per rules.' . 
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StaJr StreDith 
2.124 The statement of staff strength of CIP • on 1.1.1994 is as 

under:-

Group of posts TOIII No. of emplOyees No. of employees Pcrc:cataae 

(Sanctioned Elliltinl sc. ST. sc. ST. 
Itrenllh ItrenatJl 

2 3 4 5 6 7 

A. (Lowell Run,) 23 2 1 503 
A. (AI I whole) 6 2 33.33 
B. Queued 7 2 

B. Non-Quclled 4 1 
C. 318 161 18 77 lUI 47.83 
D. 317 304 32 112 10.53 36.84 
(Sarli.llal) 1\6 63 28 )() 44.44 47.62 

A. Teachinl Slaff 10 8 12.25 12.25 

2.125 It was also statcd that there was no shortfall in STs in Groups 'C' 
& 'D', most of the posts were filled by old incumbents prior to 
introduction of reservation system. There were lOme shortfall in sea only. 
··2.126 When the Committee pointed out that the shortfall of SCS and STs 

in Group 'A', 'B', 'C' and 'D' posts were not indicated in the statement of 
Staff Strength it. was stated in a post-evidence note that, in so far as 
shortfall in Group A and B posts was concerned, it was not possible to 
indicate shortfall or percentage of shortfall because the roster in rcspect of 
SCS and STs was not maintained institute-wise but was only maintained 
sub-cadre-wise. Thus, the percentage of reservation in respect of SCS and 
ST. was calculated only with reference to Teaching Sub-cadre as a whole. 
Regarding the shortfall relating to Group 'C' and 'D' posts, it was stated 
that most of these posts were filled prior to implementation of reservation 
orders of the Government and after implementation orders were being 
followed strictly in this office and at present there was no shortfall to 
mention. 
Bacldoa 

2.127 The Committee were informed that there were some backlog 
vacancies Iyina in the Institute. 

2.128 The Committee wanted to know what efforts were beina made by 
the Institute to clear the backlog of vacancies. In reply it wu stated that in 
order to clear the backlog vacancies, special recruitment drives were being 
undertaken by sending requisitions to the Local Employment Exchanae. If 
the Employment Exchange fails to sponsor sufficient number of candidatcs 
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the vlcancies would then be notified with III tbe approved Voluntary 
oraanisationl, includin, SClST Cell, State Employment Exchanpa and 
DAVP. 

~.129 Elaboratin, this the representative Itated durin, evidence u 
follows: "you will understand that in the cue of nurses or Group C 
posts as on 1.1.1994 out of 318 I8nctioned strcoatb, we have filled up 
only 161 posts. That was because the post of additional nursca have 
been sanctioned six months ago. We have already advertised twice and 
selected a larae number of people and wherever we could we are 
advertisin, again. I would like to say that amoDI the filled up posts in 
Group C, 11.18 percent belonged to SCs and 43.83 percent belonged to 
STs. As far as Group D posts are concerned. I would like to bring to 
your kind attention that there is no shortfall of either sea and STs. Out 
of 363 posts filled up, we have 60 SCs which makes it to 16.35 percent 
and 142 candidates of STs which makes it to 39.12%. There is no 
shortfall as far as STs in Group D arc concerned. In Group C, 47 per 
cent is Scheduled Tribes and 11 percent is Scheduled Castes. So there is 
lOme shortfall as far as SC is concerned. We are trying to rectify it in 
the near future." 
Promotloa 

2.130 The Committee were informed that all promotions were made 
in C.I.P. through Departmental Promotion Committee. It was also 
stated that concession/relaxation was allowed to SCs and STs within the 
prescribed rule of the Government. When asked to specify the 
concessions/relaxations being allowed to SCs and STs. it was replied 
that in case of promotion to the reserved posts. the ~ClST candidates 
are promoted to the posts by relaxing their seniority if t~ey fulfil the 
requisite qualification as per Recruitment Rules of a partioul~lr post. 

2.131 On being asked whether in-service training was imparted to SCI 
ST candidates in promotion it was Slated thai, in-service training was 
not in practice in C.I.P. 

2.132 The Committee have been informed that there is no shortfall of 
SCS and ST, in promotion in C.I.P. 

1.133 The Committee note tbat ia Central institute 01 P .• ycblatry 
recruitmeDt to Group A .and B poItI II made thro.... Dl'reetorate 
General of Health ServlceslMlnlslry of Health and FamUy Welfare. For 
Croup C DOD-technical posts reuullmeot II made tbroulh Staff SelectioD 
Com ....... on, ADababad and lor Group C Technical and aU Group D 
poIli recruitment Is doDe lhrolllb Employmeat Exc:baa&e. Tbe Committee 
note that then Is no lhortfaU for sr. lD Croup C and D posll. 
However, then are some shortt... lor SCI oaI,. The npreeeotative 01 
CIP was caadld In admltllnl dw:lna evldeac:e that 10 far II SCI ue 
CODClU'Ded theft Is .hortfall aDd we are tryme-- to rectll, It 10 the near 
future. Tbe Committee would like to urae that alDcere eft'orlI be made by 
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the Mlnllrty/Ceatral Institute of PlJeblatry to reuuJt adequate namber of 
SC caadldatel particularly in Croup C 10 that tbe backIoa vacaacIeI Could 
be ruled up. 

2.134 The CommiU. DOle that aU promodoalla CIP an made tbroup 
Departmental Promotion ColDDllltee. TIle CommIttee alto DOle that f' 
eoacaalons I relaxations are aDowed to SCI .. ST. wltbID tile preICI'Ibed 
...... of the Coverameat. The COIIUDItt_ an bappJ .. DOte that taa.e II DO 

lborllaU of SCs Ind ST. In promotion In c.l.r. De COIIUIIIttee bope lbal 
lb.. .plrlt ma), allO be maintained In 'uture aIIo. 



CHArTER UI 

RESERVATIONS IN ADMISSIONS 

A. AU Inditl Institute of MedicGl Sciences 

3.1 The Committee have been informed tbat 15% and 7.5% of total 
seats for Post-Graduate Medical Courses at All India Institute of Medical 
Sciences are reserved for SCs and ST. respectively. Similarly 15% seats are 
reserved for sea and 7.5% for STs for undersnduate courses, viz. MBBS, 
B.Sc (HODS.) Human Biology, Para-Medical Courses and Nursing Coursea. 
But Post-doctoral courses, i.t., DM/M.ch. wbich are considered as Super-
Speciality Courses arc exempted from reservation orders. 

3.2 When tbe Committee desired to know the reasons for not providing 
any reservation in OM/M.ch. cour::es, it was replied that no reservation 
had been made in such courses in accordance with the Supreme Court 
Judaement of 1984 which wu reiterated in 1988 and 1992. It was further 
stated that competent ,legal advice was taken in the matter and the 
Institute was adviJed that reservation was not permissible in OM/M.m. 
courses according to the Judgement of the Supreme Court. 

3.3. To a query of the Committee as to what exact lepl advice was 
given to the Institute against providina reservations in OM/M.ch. courses 
and whether any reference WItS made to the appropriate authorities or 
approval of the Governing Body of the Institute was taken before banniol 
reservations in OMM.ch courses, It was replied that tbe matter was 
placed before the Governing Body of the Institute and it wu decided that 
the views of the Attorney General, to whom the inatter had been referred 
to by tbe Ministry. should be Iw~ited before taking a final decision in tbe 
matter. The advice of the Attorney General had since been obtained which 
stated in reference to a SC judgement:-

''These words directing that super-specialities in medical educatiOD 
should be unreserved, open and free is fairly peremptory 11Op1I,e. I 
am emboldened to say that the Supreme Court, by these warda, 
inteoded that luper-specialiti~ should be free of au rClCrvation". 

3.4 It ...... further atated that the views of the Deptt. of Personnel and 
Trainina and th~ Ministry of Welfare had also been 'Obtained Ind the 
matter was utter ~ideration in consultation with the Ministry of Law. 

3.S In reaard to the question of correctness of otherwise of the 
judpment of the Punjab and Haryana High ~ dated 16th January, 
1992, the present Attorney General's very first obscrvatior is incorrect. He 
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11)'1: "By these judgements, and orden of the Punjab and Haryana Hip 
Court, reaervations for admissioDl to poat-p-acIuate Itudiea in super-
specialitics in favour of SCS and STs bave been quuhed." There is actuaUy 
no auch aweepin, order ~hat reservation in admiaaiml to aUauper-apcciality 
c:ounes are abolished. The qUCltion wu about mling up six posta in certain 
super-speciaUtics advertised as reserved, and the Court 'quashed this 
advertisement to the extent it reserved the aix posts, and directed the PGI 
to take expeditious atep. to fill these advertiaed posta on merit basi.. It is 
significant to note that the earlier Attorney General, by his opinion dated 
20th July, 1992 has held that the view taken by tbe Hi,h Court on the 
basis of the decisions of the Supreme Court in Paradeep Jain, J.,dish 
Saran and Dr. Fazal Ghafoor cues, which related to reservations in super-
specialitiea on the buis of residence or domicile, is erroneous. But he (the 
Pr~sent Attorney General) should know tbat the same Hon'ble Judae of 
the Apex Court has unequivocaHy bluted all his interpretations and 
opinion about reservation in admissions to poet-graduate medical COUI'ICI 
in specialities and super-specialities while delivering a reunt jud,ement of 
the Apex Court in 1994 (Ajay Kumar and others Vs State of Bihar and 
others). 

3.6 The Committee have been informed that for admiuion to varioul 
courses at AIIMS candidates are required to appear in the entrance I 
examination/test except to courses like B.Sc. (Hons.) Nursina and 
Nursing (post certificate) which are being made on the buil of marks 
obtained by the candidates in qualifying examination and penonal 
IISSCSIment respectively. It has also been stated that for admission to all the 
counes eliaibility criteria for SC and ST candidates have been kept lower 
than the criteria al laid down in respect of general category of candidates / 
students. 

3.7 When the Committee desired to know what lpeciflC conceuiollll 
relaxations are given to SCIST candidates for admission to different 
courses the following information was furnished: 

SI. Name of the Eligibility for Eligibility for SCI 
No. Course General candidates ST candidates 
1 2 3 4 

1. MD &: MS 55% marks in SO% marks in 
MBBS agrepte. 

2. . B.Sc. (Bio-Tech) 60% marks in 60% marks in 
agregate. agrepte. 

3. MBBS 60% marks in 10+2 50% marks in 
SchemclSr. School IJll'Cpte. 
Certificate Exam. 

4. B.Sc. (Human Bio) 60% marks in 50% marks in 
agre,lte. IJll'Cpte. 



1 2 

S. B.Sc. (Hons.) 
Paramedical Courses 

6. B.Sc. (Hons.) Nursina 

7. B.Sc. Nursina 
Poat-certificate 
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3 

SO% marks of the 
total marks in 
awegate. 

SS% marks in 
aureaate. 
Put academic 
attainment in the 
Hi,her Secondary or 
Sr. Cambrid,e or 
Intermediate or 
an equivalent 
examination. 

4 

45% marks in 
aggreaate. 

SO% marks in 
agrepte. 
Same as for 
General. 

3.8 After going through the above information, the Committee desired 
to know the reasons for not providing any concessions/relaxations to 
SCIST candidates in admission to B.Sc. (Bio-Tech) and B.Sc. nursing post 
cenificate courses. In reply it was stated that AIIMS was conducting M.Sc. 
(Bio-Technology) course and not B.Sc. (Bio-Tech.) courses. It was 
elaborated that the reasons for not making any provision of relaxations in 
the eligibility criteria to SCIST candidatea for .admiJsion to M.Sc. (Bio-
Tech) and B.Sc. Nursin, (Post certifICate) courses was not available with 
the Institute and they were proposin, to place the matter before the 
competent authority for consideration. 

3.9 AI reprds tbe procedure followed by AIIMS for dereaervation of 
scats, the Committee have been informed that when candidates under 
reserved cate,ories are not available for admission to various courses the 
lCats are filled in from general cate,ory candidates. 

3.10 Durina evidence it was elaborated that if SC candidates were not 
available for the scats reserved for them, candidatea belonpng to ST 
category could be considered for those seats and vice VUIII. But when both 
SC and ST eliaible candidates are not available for tbe scali reserved for 
them the lCats are filled up from amongst the ,eneral candidate •. 

3.11 To a query of the Committee as to who was tbe final authority to 
decide tbe non-availability of SCIST candidates for admiuion to' different 
courses, it was stated thai it was an established procedure that in case 
candidatca under reserved cate,ories for admission to VarioUi courses were 
not available then the scats were filled in by other candidate. with the 
approval of the Director. 

3.12 ~ reprda the total number of ltudeDts admitted to different 
courses in AIIMS durin, the year 1989, 1990 and 1991 and the number of 
sea and ST. amonpt them. the foilowiD, information wu fumished to the 
Committee. 
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Yea, Nanw of the Total Scm .-rved for c ...... edatted Remarkl 
Cour. No. of SC ST SC ST 

Student, 
Idmilled 

2 3 4 S 6 7 • 
198\1 M.B.B.S. SO- 7 4 7 4 OM .... 
19110 M.B.B.S. 49 7 4 6 6 NMtYed for 
11101 M.B.B.S. SO 7 4 7 4 SC _did"e 

-.IcI IlOl be 
filled ill due to 
IIOII-avall· 
IbUlly at SC 
canclldare. 

1989 B.Se. (Hon~.) 25 J 2 S Two lCats 
Human reterved for 
Biolo~y SC candidale. 

1990 B.Sc. (Hons. ) I" 3 2 S _Id nol be 
Human filled due to 
Billl°l!Y DOII-aYlil-

19<.11 B.s.:. (Hono. , 2:'i 3 2 3 2 abBIty of ST 
HUlIlIm caadidatcs. 
BiolollY H_r. 

apia Iplllll 3 
_II reserved 
for SC 
candidates five 
scudenls were 
admined. 

1989 B.Sc. (Hons. ) "" 7 4 3 • '11ae Selll 
Nursinll lelCrved for 

1990 B.Sc: (Hons.) 41) 7 4 • Scheduled 
Nursing Cute and 

19<.11 B.Sc. (1UJn •. ) 5tl 7 4 • Scheduled 
Nursing Tribe can-

1989 B.Sc. II 2 2 dldetes could 
(Nuning) Post ROt be filled 

1990 Cerllficnte due 10 non-
B.~. (Nur- I~ 2 • lVallablllty of 
sing) Post andldel .. in 

1991 CertifiClIIC: respecrlve 
B.Sc. (Nur- 1-1 2 •• cateSOrie •. 
sing) Post 
Certificate 

1989 B.Sc. (Hona.) 24 3 3 4 l' 
Para-Medical 
Course: Or-
thalmic. 
Medical 
Technology in 
Radiography 
and Speach " 
Hearing. 

1990 -do- 17 3 3 4 
1991 -do- 19 3 3 6 • 
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2 3 4 5 6 7 I 

1989 MDIMS 125 18.15 9.37 II o In M.Sc. 
1990 M.Sc. 14 2.1 1.05 - Coune tbe 
1991 MDIMS 117 17.55 8.n 21 10 required per· 

M.Sc. 10 1.5 0.7S 1 - cenl. for 
MDIMS 129 19.35 9.67 19 9 SCIST could 
M.Sc. 23 3.4S 1.7S 2 nO' be filled in 

becaUK 
candidates for 
this coune 
were nol 
aYllilable. 

3.14 After going through the above statement, when the Committee 
desired to know the reasons for which the scats reserved for SC/ST 
candidates in various courses could not be filled. it was stated that due to 
non-availability of these candidates leatl reserved for them in their 
respective categories could not be filled although the Institute resorted to 
inter-change of scats between the two communities. 

3.15 When the Committee desired to know the efforts made by the 
Institute to attract sufficient number of SCiST candidates for admission to 
various courses it was replied that due publicity was given in all the leading 
newspapers and the prospectus issued fot admission to various courses lit 
the Institute clearly indicate5 the percentage of seats reserved for SC/ST 
candidates alongwith the relaxed ·criteria. It was added. if candidates 
belonain, to SC/ST category did not join a course after due publicity and 
at times even after selection was done it was not possible: to continue 
admission for them after the session had commenced. 

3.16 When the Committee enquired during evidence whether AIIMS was 
maintaining any waiting lilu for SC/ST candidates it was staled that waiting 
list could remain effectivc for one monrh only from the date of 
commencement of each course. The representative of AIIMS elaborated:-

"For example, if it hali to start from ht August. then we can do it 
(take candidates from the waitin,list) till 15t September. If on the llit 
September any candidatc leaves then we can not fill it from waiting 
list." 

3.17 The Secretary. Ministry of Health and Family Welfare added that 
there were certain courses which were not popular for which people might 
join and leave it after studying sometime in lieu of better opportunities 
somewhere else. In that calC, if it wal within the permissible limit .. and if 
somebody was there in the waiting list he/she might be admitted. 

3.18 The Committee enquired when the SC/ST candidates with relaxed 
standard were admitted to different Medical Courses what efforts wcre 
made by AIIMS to bring theM: students at par with the general cnndidate5. 



In reply it was stated that when SC/ST candidates with relaxed standards 
were admitted to the various courses they were treated at par with other 
general canddiates for purpose of teaching. However, if SCIST candidates 
or any other weak students desired extra coaching the faculty of the 
Institute were always willing to coach them even after working hours. 

B. Post Gruduille Institute of Medical EducaliQn and Research 

3.19 The Committee have been informed that admiuion to all the 
courses in PGlMER arc made on all India basis through an entrance 
examination aftel' issuing countrywide admission notices. Seats are reserved 
for candidates belonging to SC/ST category in accordance with the 
decision of the Governing Body of the Institute provided candidates fulfil 
the minimum admission cligibilty prescribed by the Institute for the 
purpose. 

3.20 At present 15";', scats arc reserved for SC candidates and 1.S% for 
ST candidates for admission to all the courses except DMIM.ch. courses. 

3.21 Whc!) Ihc Comlllillcc desired to know the r~ns for which 
aqmissions to DM/M.ch. courses were kept outside the purview of 
reservation orders. it was stuted that reservation for such courses Wti 
struck down by the Punjab and Haryana High Court in 1980. 

3.22 The Committee enquired whether any efforts was made by 
PGIMER to get tb.e matter reviewed by the Supreme Court for the benefit 
of SCs and STs. In reply it was stated that prior to 1990 the Institute used 
to reserve scats for SC and ST candidates in DMIM.ch. courses as well 
although the Supreme Court in 1988 had given verdict against reservation 
in admission tu DM/M.ch. eourses. But in 1990, subsequent to writ 
petition filed by some clIndidates. the Punjab and Haryana Hilh Court 
stayed and then struck down reservations in admission to DMIM.eh. 
courses. Howcver. n Speciul Leavc Petititon filed in the Supreme Court by 
the Institute is due for hearing. 

3.23 As regards the procedure followed for making admission to various 
courses the Committee havc been informed that entrance tests are held for 
selection and admission to different courses. It has further been stated that 
candidates belonging to SC/ST categories arc granted relaxation of S% 
marks in thc entrance examinations. 

3.24 During the course of evidence the Committee desired to know 
whether the case in the Supreme Court had been heared. In reply, the 
Secretary. Deptt. of Health submitted: 

"It has been heard now. The Attorney General has been asked to 
appe .. r.... Perhaps the Constitution Bench will again. 80 into this 
question ... 
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3.25 Reprdia. the total number of admi ..... made to hiJber Itudica in 
POlMER durioa the year 1990, 1991 and 1992 and the number of SCI and 
STs amonpt them, the followinl information was furnished to the 
Committee: 

Name of Total Total No. of Total No. of 
Course Admissions to scats for SC/ST SCiST 

Higher Studies reserved for candidates 
admission to admitted 

higher studies 

19M 

MOIMS 96 23 22 
MDS 4 
OMlM.ch. 23 8 5 
M.Sc. 2 

1991 

MOIMS 111 25 16 
MDS 1 
OMlM.ch. 28 
M.Sc. 7 2 2 

1992 

MOIMS 127 24 15 
MDS 5 1 1 
OMlM.ch. 24 
M.Sc. 6 2 

3.26 Arter Joio. through the above statement the Committee desired to 
know the rcaJ()DI of shortfalls of SCIST candidates in admiss~on to higher 
studies. In reply, it Will stated that reservation in OMlM.ch. admissions 
had been Itopped by coun orders and M.Sc. admissions were made on 
sponsorship of State Oovernment Undertakings and the cateiory of 
candidates depended uWn the nominations received from these Agencieli. 



so 
It was furhter stated that as rcaards admission to MDIMS courses the 
poIitioa bad improved considerably in 1993 and abnolt aU the rcsei'Ved 
category scats had been filled .. shown below;-

January, 1993 

July, 1993 

Seats Advertised Scats Pliled 

General Sc/sT General Sc/sT 

58 
47 

13 

13 

56 
43 

12 

13 

3.27 As regards details of admissions made to various under-graduate 
courses in PGIMER during the years 1991, 1992 and 1993. the following 
informaation was furnished to the Committee. 

Name of 'he Course Year Seats advertised Sea'. filled 

SC ST SC ST 

B.Sc. Medical Technology 1991 11 .. It .. 
(Laboratory) 

1992 II 4 It 4 

B.Sc. Medical Technology 1993 II .. 10 4 

B.Sc. Medical Techno/ollY 1991 8 2 8 2 
(X-ray) 

1992 II 2 7 Nil 
1993 8 2 8 2 

B.Sc. (Audiology and Speech 1991 .. 2 4 2 
Therapy) 

1992 .. 2 .. 
1993 .. 2 .. Nil 

OperAtion Theatre Assn. 1991 8 2 .. 2 
1992 8 2 7 2 
1993 8 2 7 2 

C. Lady Hardinge Medical College (LHMC) 

3.28 The Committee have been informed that Lady Hardinae Medical 
Collcge was .following the Government policy on reacrvatidn for sea and 
STs for admission to undergraduate (MBBS) cOurses where 15% and 7.5% 
of total seat5 were' reserved for SC and ST candidate5 respectively. But 
with regard to higher studies. i.c .• Post-Graduate DegrcelDiploma COUrlCl 

no reservation has been provided to Sc/sT candidates. However, a 
weighta,e of 20 marks is given to them in the en trIKe examination 
leading to admission into Post-Graduate COUI'ICI: 

3.29 When the Committee desired to know the reasons for which no 
reservation has been provided to SOST candidates in adibiuion to Post-
Graduate courses. it was stated that Delhi University had not-.arccd to 
proYide reservation to Sc/sT candidatCA iii Post-Graduate couneS'despite 
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being ukcd to do so by the Deptt. of the Helath, Depu. of Education and 
University Grants Commission. 

3.30 Reaarding the procedure followed for makin, admissions to various 
COUI'ICI in u-IMC the Committee have been informed that written tcst ill 
held for admis.c;ion to each course in LHMC and reluation of 10% of 
marks is being given to SCIST candidates for admission to underaraduate 
courses. It has been elaborated that the minimum marks prescribed under 
the regulations of the Medical Council of India for general category 
candidates for admission to MRRS course is 50% whereas for SCIST 
candidates the eligibility L-; 40% marks in the qualifying examination and 
LHMC is following this regulation of the Medical Council of India. 

3.31 The Committee have been informed that no derescrvation of scats 
reserved for SC'ST candidatcs is done in LHMC. Whcn thc Committee 
desired to know who was the final authority to decide the non-availability 
of SCiST candidates. it was stated that the Medical Courses Admission 
Committec of Delhi Univen;ity was the final authority to decide non-
availability of SCIST candidates for fresh admissions. whereas the Board 
of Research Studies was the final authority for higher admissions. 

3.32 To a query of the Committee regarding cheeks devised to ensure 
that Sc/sT candidates are not denied admission to the college 
intentionally it was stated that the lists of admissions to various courses in 
LHMC are finalised by a Committee comprising 718 persons. 

3.33 As regards total admissions made to underaraduate courses in 
LHMC during thc yean; 1989-90, 1990-91 and 1991-92 and the number of 
SCs and STs amongst them the Committee have been informed that during 
these three years 130 seat, each year were filled in undergraduate courses 
out of which 19 and 10 scats were given to SC and ST candidatea 
respectively each year. 

3.34 So far as admission to post-graduate course is concerned only one 
candidate belonging to the reserved category wu liven admiuion in 
LHMC during the aforesaid three years. 

3.35 During evidence on 22.4.1994 the Principal LHMC appriled the 
Committee that as at the cnd of 1993 thcre were three candidates 
belonging to SCIST community who were given admission to P.O. couraes 
in LHMC. 

3.36 The Commit .. Ire uabappy to DOte that DO coactS_. A-elaulioas 
are provided by ADMS to SCST eaacIlcialei iD 'daaillioa to M.Sc. (8. 
Tecb) aad B.Sc. aanlna post certlftcale coane Illboup cerIaIa coaceaIoDl 
are llIowed to them Ia other courses. They Ire surprised It the cuuaI reply 
liveD by lbe IIutltute tbat reuoos ror Dot provldlni cODCellioa.telaUiJoal 
to SOST eaadldltes 'ID IdmlssJoD to lbe aforesaid c:ounes Is DOl lYaillbaie 
with the laliitute and II Is propelled to place the matter before the 
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competent authority for consideration. The Committee nc:ollllDelUl that tile 
concessions-Telaxations, as has been allowed to "apoUi co ....... in AIIMS be 
aa.O &lven to them for admilliol1l to M.Sc. (Ba.Tecb.) acd B.Sc. Nu ....... 
post-certincate courses and the Committee informed of the ame. 

3.37 The Committee nole that both the ADMS and PGIMER proYided 
reservation to SOST candidates for admlsslon to DMIM.cb. cour. upto 
the year 1990 bul dilcontinlM!d It thereafter on the plea of ...... court 
ruIiDlS. After a cueful perusal of the present Attorney Gener8l'. oplDlaa 
recardiDl reservation in admission to sucb courses, the CommlUee IIDd that 
the Attorney General has mlainlerpreted the IDe8DInI not oaiy of the 
relevant Articles of the Constitution but aIIo of the Supreme Court 
judcements referred to by blm. Tbis bas been conftrmed by the 1994 
judlemenl of the Supreme Courl on the lpeclIIc luue. The Committee, 
therefore, stronKlyrec:ommend tbat reservation sbould be restored for 
admission of SOST candldales 10 the super·speciallty courses u before. 

3.38 Tbe Committee observe that tbe faculties in ADMS are always 
wUllnl to coadlJbose SOST candidates who are admitted to the Inatltute 00 
relaxed standards In order 10 brlna them al par with other meritorious 
candidates. In the opinion of the Committee mere wIlIInpeu would .rve 
no purpose unless and unlll lhe Il1Itjtule Inltlates coDenle ac:tloa In thil 
reeard. They, therefore, recommend iIIat a concrete scheme be formulated 
and bnplemented for extra coacbinl to tbe SOST candidates admitted to 
dilTerent courses on relaxed standards Dol ooly to brint them at par with 
other candldales bul also 10 lake care of lhe laraer Interest or the country In 
tbe 1001 run. 

3.39 It has been explal" that M.Sc. admluloDl are made on 
lpoDlOl'lIllp of State Go'vts./Undertaklnp_and the cateaOl'y of candidates 
depends upOn the nomlnatlonl received from State GovtlJGoyt. 
undertaldOlI for admlulon to luch counes. The Committee, reeommend 
that the IDItituie lIlould advise the State GovtlJGovt. UDdertaklnp to live 
SOST candidates a falr share whenever names of c:andld.tes .re sPODlOl'ed 
for .dmisslon to M.Sc. courses. 

3.40 The Committee depreciate the arbitrary decllloa taken by Deihl 
Unlvenlty for nol ProvidiDi any reaerv.tloo to SOST candidates In 
.dm .... oo to post Factu.te courses In Lady Hard. Medical CoUep. The 
position II deplorable as bas been substantiated by the fact that ooly tbree 
candldatea beloDlinl to the reserved calqory have been admitted to tbe 
post .... duate coursa in LHMC durlna the yean 1919-90, 1990-91, 1991·92 
.nd 1991·93. In the opinion of the Committee the meqre repraeatatioa of 
SOST candldales in admission to JIOIt-p-aduate courses .. due to DOD-

.dherence to men.lIon policy of die Govt. DOtwItbltandlDl the 20 ance 
m.rka .. h.. been liven to SOST c:aadJdatea for adml",loD. 

3.41 The Committee note th.t In PGIMBR prior to I99tI .... rvatlon wu 
provided to SCST candld.tes in admluloo to DMIM. Tech course. But la 
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1990 lublequeat to a rullal llYeil by tile Puajab IIId HarylDa HIP Court 
reservation to these co ....... has beea Itopped. A lpedal Leave pedtloa has 
been IIIed lD the Supreme Court .. lut the HIP Court order. 

3.42 The Committee ...., faD to uaden&aad wben premier medical 
Instllules Uke AIIMS IDd PGIMER are provlcllDa reservation to SOST 
cancUdales Ia admlulon to poat-p-aduate COUJ'lel wbat would have been the 
dlft'lcultles OD the part of Deihl UDlvenlty lD dolnl 10 In cue or LHMC and 
other coUqes. They, therefore, stroaaly Ufle upon the Deihl UDlvenlty to 
reconsider Its polley and allow reservation to ~T candidates In admission 
to P.G. counes In all medical collqel without further delay. 

3.43 The Committee note that a Committee comprllial of leveMllht 
persoDS finalise the lila of cancUdates for admlulon to dUl'ereut counes In 
LHMC to eauure that no laJUltIee II doae to ~T caadldalel In lucb 
admissions. The Committee desire that adeast ODe penon belonliDl to SCI 
ST community be permanendy lDduded In the Committee 10 that the 
interest of SCST candidates for admllslon to dltTerent courlel In LHMC II 
better protected. 

3.44 The Committee note that the VGC Act does not permit the 
Commission to IIltop livlna arDls to the Vnlvenltles whleb do not follow the 
relervation poU~y and auldeUnel. They are, however, dllmayed at the VGC 
Chairman'S view that Ihe Deihl UnlYenlty Vlce-ChlDceUor has to act In 
acx:ordance with the decisions of the University authorities like Its Academic 
CouncU, Implyllil thereby that the coRldtutional mandate and Government 
policy of reservation Cln be I,nored. The Committee aIIO note thai with a 
Yiew-i0 not compromWoa with Ibe autonomous character of the UDlveraitiei 
the Depu. of Education is hesitant to IlSue d.irectlvea to the Unlvenltle. and 
WlDlS to continue with peRDulye methods. They.aeree that certain 
autonomy of the Vnivenltles requires to be upheld but certalnJy not at the 
COlt of cootinuous violation of tbe COD.tltutlonal maodate and Government 
poUd... The Committee, therefore, urae upon the Government to take 
lUIentste,. to·lullably amend the VGC Ad. as qned upon by the Health 
Mlolltry durinK 1982-83, and stronpy recommend that the Education 
Ministry should exercile the Government power to live directions to 
Uaivenldea wbeaever they faU to comply with Goveram.t orden 
pertainllll to reservation of ~tI In favour of SCs IDd STs. 

3.45 The Committee liked for I comprehensive report from the 
EdUcatiOD Mlalltry and the Vlce-CbanceUon of the three Ceatral 
Uolvenltlea of Deihl, AUprb and Banaru about the reuoDi for Dot lIIaldnl 
mervilion for SCI. and STs. la P.G. Co ....... In "lte of eomprebeDlive 
inltrudloRl and pldelloes of lbe UGC and Idvlce of the Education 
MInistry to them to Itrledy follow the r ...... tioa policy and p1dellaea la 
this relard. No such report hu, however, been receJyed by lbe Committee. 
They therefore, urae upon the Goyernment to compOe such a report lad 
furolsb to tbe Committee at a very early date. 
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D. law,,"arlal J".witW~ of p(W Graduate Medicill Educillion IlIId Reullrch 
(JIPMER) 

3.46 The Committee were informed that admissions are made in the 
Institute (lIPMER. Pondicherry) IS per the polit} laid down by the 
Government of India. The admissions to various COUrtel are done by 
conducting All India Competitive Entrance Examination and certain seatl 
arc nominated by the Government of India. The percentage of reservltion 
for SCs is 15 and for STs is 71/ 2, 

3.47 During evidence the Committee desired to know whether at the 
lime of writing the examination the SCIST candidates and the candidates 
bcloneina to aeneral category were distinguished. In reply the 
representatives of the Ministry stated: "the Admission test is common but 
the m<;lit lists of the candidates arc prepared separately". 

3.48 The details regarding the total number of students admitted during 
the year 1993 were as under: 

Undel'lraduaae Courses 

Name of the course Total no. of Scats reserved Candidates 
students for admitted 
admitted 

SC ST SC ST 

M.B.B.S. 75 13 4 13 4 

B.Se. (MLT) 12 1 1 1 

P ... ..craduate Course. 

M.Sc. 6 Nil Nil 
(Medical Bio-Chemistry) 

Post·Graduate Degree 70 11 5 11 5 
(MDIMS cl Diploma 
Courses) 

3.49 As regards the relaxation provided to SCIST .tudents, the 
Committee were informed that for admission to MBBS Course and 
B.Sc.(MLT) Course, the general candidates should bave obtaiaed SO% of 
the marks in science subjects in the qualifying examination viz., Hilhcr 
Secondary Examination whereas the percentile of marks is relaxed to 40 
for SCIST candidates. Likewise. in tbe Entrance Examination allo the SCI 
ST candidates securing 40% of marks and above arc qualified. When the 
Committee specifically desired to know whether the Institute provides 
concessions/relaxations to SCIST candidates for admission to other courses . 
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as well, it was stated that the selection for post-graduate DegrccJDiploma 
courses was being made on the basis of merit in the common competitive 
entrance examination conducted by thc In'stitutc. No minimum marks have 
been fixed for the selection of candidates. ,. 

3.50 The Committee note thai admlulon to various cou .... in Jawabarlal 
institute or POiI-Graduate Medical Education aad Research (JIPMER) are 
done by condudllll All India Competitive Entrance Examination and 
certain .at. are nominated by the Government 01 India. The Commluee 
allo note lbat the percentage 01 reservation lor SCI Is IS and lor STs Is 71/ z• 
The Committee note that admission test for aeoeral aDd SClST candidates 
are commoD but the merit 111111 01 the candida lei are prepared separately. 
The Committee also note that no minimum marks have been nxed lor the 
selection 01 candidates. The Commiuee desire that whUe appearlnc at 
admlasion tests and interviews the SCIST candidates be cOlllldered In 
relaxed standard and no minimum marks should also be nxed lor selection 
of SCIST candidates. 

E. National JlIStitute of Melllal HeaUh and NeUTo Sciences 

3.51 The Committee were informed that reservations were provided for 
SCIST candidates as per the Government of India direction in NIMHANS. 
Twenty percent of the total Medical and non-medical courses ind thirty 
percent of the Nursing Courses were reserved for SCIST candidates. 

3.52 It was stated that PG Medical Courses were cxempted from the 
purview of SCIST reservation based on the judgement of Hon'ble Supreme 
Court and as .per the in5lruetioru; of the Indian Medical Council. 

3.53 The Details regarding the tOlal number of students admitted and 
the number of SCs and STs among them during the year 1993-94 is as 
under :-

Name of the coune Total no. of Seats reserved Candidatcs 
students for admitted 
admitted 

SC ST SC ST 

1 2 3 4 S 6 

Medica' 
DPM 15 2 1 
MD 8 2 1 
Non-Medical 
Ph.D. 4 
Clinical 
Psychology 

J.H~ 
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1 2 3 s 6 

Ph.D. in 2 
Neuro 
Physiology 
M.Phi! in 12 1 
Clinical 
Psychology 
M.Phil in 12 3 
Psychiatric 
Social Work 
M.Phil in 2 
Neuro-
PhysiololY 
M. Phil in 2 
Biophysics 
M.Sc.in 6 
Psychiatry 
Nursing 

3.54 The Committee were informed that no relaxation in standard is 
given to Sc/sT students since the admission is for advanced studies. 

3.55 The Committee note that reservatiODI are provided to SClST 
candldatel as per the Government of india dlnctloas ID NlMHANS. The 
Committee allo note tlUlt the P.G. Medical Cou .... are exempted from the 
purview or SCIST raenaUon based on the Judpment 01 Hon'ble Supreme 
Courl and al per the inllrUCtioDi of the Indlaa Medical CoucU. The 
Committee .... extremely unhappy to DOte that DO reluatloa In ltandard II 
liven to SCIST students IInce the admlIIIoa II for adnnced studies. The 
Committee Itronaly recommend that lor contlnuatloa of furtber study or 
SCIST Itudents the .. ldellD. provided lD the 1"" Supreme Court 
JudpmeDt (on ClvU Appeal No. 141 ARD 142 01 1994 dated 17.3.1994) 
should be foUowed by aU coacerned. 

F. All India Institutt 01 Physical Mtdlcint and Rthllbtlttariofl 

3.56 Tbe Committee were informed that admissions are beld in AIIPMR 
as per University norms. It was also Itated that the percentaac of 
reservation followed in frcsh admiuion were 13% for Scheduled Castes 
and 7% for Scheduled Tribes. 

3.57 On beina asked whether any test - written or onl - was held 
before such admissions and if so, whether any relaxation in standard was 
allowed to SC and ST candidates, it was stated tbat no test wu beld but 
interviewl were held for B.Sc. councs, and DO relaxation of standard was 
stated to be allowed to SCI and STs. When the CodUnittco- desired to 
know why no relaxation in standard wu Jiven to SCIST students for 



57 

admisaioll to B.Sc. courses, in a post-evidence reply it was ltated that "two 
lettera have been ICDt to the Univeratiy (Ref. No. Acad.l180 dated 25th 
April, 1995 and Ref. No. Acad.l428 dated 8th May, 1995) askin, in 
writing the relaxation in standard given to SCIST candidates. The reply is 
awaited and would be immediately despatched after beinS received." 

3.58 As regards the details on admission of studcnts to various co UrIC. 
durin, the year 1993-94. the Committee were furnished the followin, 
statement:-

Namc of the Course Total No. of Seats Candidates 
students reserved Admitted 
admitted 

SC ST SC ST 

M.sc. 4 1 
Physiotherapy 

M.sc. in occupational 4 1 
therapy 

P.O. Diploma in 10 1 
Rehabilitation 
(Ph ysiothcrapy) 

P.O. Diploma in 10 1 
Rehabilitation 
(Occupational Therapy) 

B.sc. 10 1 1 1 
in (Prosthetic and 
Prothotic) 

3.59 AS re,ards the non-admission of SC students the Committee were 
informed that noSC candidate had applied during that year. 

3.60 The Committee note that the perceatap or I'CIenatloa loUoweel 
Ia tbe AU india IDstitute 01 PbYlical Medldoe ud RebabWtation lor 
fresb admlssloa is 13 lor SCI and 7 lor STI. The Committee aIIo note 
that aoentrance test Is held but lalennl are beld lor B.Sc. coune 
lor fresh ad __ •• lbe Committee are surprlled to. na .. , that no 
relaxation Ia· atandard Is aDo.eeI to SC and ST stUdeDts, morelO the 
fact that dlll'iD& the year 1993-94 In M.Sc. OccupaU.,..J Therapy, P.G. 
Diploma Ia RebabUltation (Pbyslolbenpy) and P.G. Diploma In 
RehabUJtatioa (Occupational Thenpy) there .U DO studeat lrom SC 
C8tepry. The reaoa lor nOD inclllllon or SC Itudenb on the around 
that DO SC cadldate applied durlq that year Is budly convladnl to 
the Committee. The Committee bellev. that as per the Government rules 
bad coacealoarlrelautlons been provided to SClST studeab many 
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more appHcatlon. could have been recelm. Tbe C ...... w., dMreIore 
nltommend tbat SClST students sbould be liven pena1lllble reluadonll 
concessions in Illi courses for admlulon. 
G. All ["diu [nslilult of Hygiene and Public Hetlllh 

3.61 As regards the admission policy followed in AU India lutitute of 
Hygiene and Public Health. the Committee were informed :Jult 
applications were invited through All-India open advertUements in tbe 
leading newspapers. Selection of the candidates for different counea are 
done for the institute under the University of Calcutta by a Selection 
Committee appointed by the Vice-Chancellor of tbe University of 
Calcutta. 

3.62 Thc Committee were also informed that 28% of seats arc reserved 
for SCiST candidates. 22% for SCS and 6% for STs in each course for 
fresh admissions as well as in higher studie.. If sufficient number of 
candidates were not available the seats would be treated u unreserved. 

3.63 As regards the details on the total number of students admitted 
and the number of SCs and STs among them during 1993 tbe Committee 
were furnished with the following statement. 

For 1993-94 

SI. Name of the Course Total 
No. Seat 

1. DMCW 30 
2. MD(PSM) 7 
3. MVPH 10 
4. DIH 10 
S. Dip.-Diet 20 
6. DHE 30 
7. DHS S 
8. ME(PH) 30 
9. DPH 60 

Total 
admitted 

29 
7 
6 
9 

20 
27 
2 

26 
SO 

SC 

.-
1 

2 
S 
4 

12 

ST 

1 
1 

1 

3.64 From the above statement it has been observed tbat the prescribed 
percentaae of scats reserved for sea and ST. have not beea maintained 
in these counes. 

3.65 When the Committee wanted to know wbat .... tile lutitute 
take to ~ure availability of SCIST .tudon .. before pttiq the reacrved 
scali treated IS unrcservedo, the Ministry stated tbe foUowiD& in a post 
evidence reply:-

"Wbile selecting for admission in different COUI'ICI the Institute 
always Jive preference to spouored candidates nominatetl by 
CentnllState Governments, Local Bodies, Uniod Territoriel $Itc. 
Every attempt was being made to fill up the SCIST reservation 
quota at the time of selection. However, if SCIST candidates are not 
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aYlilablc, tbe ame is filled up by unreserved candidates with the 
approval of Dean, Calcutta University, who is the Chairman of the 
Se1ectioIl Committee. 

3.66 Reprdiaa the concessions/relaxations allOwed to SO'ST candidates 
at the time of admiaion to different courses, it has been stated that 
pfClClibed reservations, i.e., 15% for SCS and 7.5% for STs are followed 
at the time of admission. 

3.67 When the Committee enquired what specific concessionstrelaxations 
are Jiven to SCIST candidates at the time of admission to different courses 
besides prcacribcd r~rvation of 15o/D for SCs and 7.5% for STs, the 
Ministry replied as follows, in a post·evidence note:-

"While selecting the candidates for different courses, desirable 
experience in cases of SCIST candidates is relaxed, if they fulfil the 
minimum educational qualifications, Also where written and viva 
examination is being undertaken [such as MD(PSM)] relaxations are 
given to SCIST candidates in viva examination and separate merit list 
for SCIST is maintained", 

3.61 Tile Committee note that In AU india InsUtute of Hyllene and PubUc 
Health, 11% lor SC and 6% for ST IUts are rellerved 10 different counes. 
The Committee abo note that the »reKrlbed perceDtaae of lleat. reserved 
lor SCrand STs bave not been nued up In aU the cow'Ie5. The Committee 
note that the institute (AIIHPH) alway. &lve prefum" to sponsored 
caadldalel DomInated by CentraVState Governmentl, Loaal Bodies, Union 
Territories etc. The Committee further note thRt If SCtST candidates are 
not avan.ble the lime Is nued up by unreserved candidates with the 
approval of Dean, Calcutta Unlvenlty who Is the Chairman of the SelectlOD 
Committee. The CommiUee recommead that aU out efforts should be made 
ao .... ct ..... Ullte Dumber 01 SCIST .tuNDtl· ror variOUI counes. TIle 
CGllUDittee aIIo recommend that reserved lUll meant for SCIST .tudenll 
IbouId DOt be IDled up by the spontOnd candidates .nd the record of bot .. 
the catepriel or stud ..... should be malotalnecl ..,.r.tely. 
H. Centrtll 1rutitllle of PsychilUry (C1P) 

3.69 The Committee were informed that for admission to various courlCl 
in Central Institute of Psychiatry applications are invited throup 
advertisements in a1mOlt .U the leading newspapers, incll;ldin, 
Employment News. 

3.70 As TC,ards the percentase of rClCrvation it wu atated that 10% and 
5% of seats were reserved for SC-ud ST candidates res~tively durin, 
the years 1989 and 1990. IFrom 1991 onwards 15% and 7- Yz % scats were 
rClCrved for SC and ST candidates respectively. 

3.71 The Committee were informed that written examinations and 
intcrvicWi were held for selection of P.O .• tudents. However, no written 
cuminationllnterview were held for selection of candidates for Psychiatric 
nunia, c:oune (D.P.N.) • the number of applications were leu than the 
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number of seats available. There was a Selection Committee, constituted 
,by the Director General of Health Services, for selection of candidates. 
Relaxation in written and oral examination was given to SCIST candidates. 

3.72 The details regarding the total number of students admitted to 
different courses in CIP during the years 1991, 1992 and 1993 were as 
under:-

Year Name of 
the course 

2 

Total No. of 
$lucien II 
admilled 

3 

1991 M.D. 4 
D.P.M. 12 
M. Phil (M&SP) 9 
Ph.D. 2 
M. Phil (PSW) 
D.P.N. 

1992 M.D. 
6 
4 

D.P.M. 12 
M.Phil (M&SP) 7 
Ph.D. 
M. Phil (PSW) 
D.P.N. 

1993 M.D. 
7 
6 

D.P.M. 9 
M,Phii (M&SP) 8 
Ph.D 2 
M. Phil (PSW) 
D.P.N. 

3 
3 

Seall rellerved 
for 

sea ST, 

4 5 

15% 7Y,% 

Candidates 
admitted 

SCI 

6 

ST, 

7 

3 

4 

2 

The Committee were informed that the shortfall of Sc/sT candidates in 
admission was due to non-availability of suitable candidates. 

3.73 The Committee Dote that for admlssloD to various COurlel lD Central 
Institute of Psychiatry applications are invited throlllh advertilements In aU 
the leading newspapers and Employment News. The Commillee note that 
WritteD examinations and interviews are held for selection of P.G. stUdeDts 
and DO writteD examinatlonliDtervlew were held for llelection of candidates 
tor p.,chlatrlc: nursing c:ounes (D.P.N.). The Committee also note that 
relaxation in writteD aDd oral eumIDalion Is provided to SCIST students 
for admilt1on. The Committee further note that durln& the year 1993 for 
the courses of Ph.D. and M.Pbll (PSW) nobody wu there from SCIST 
cateaory. For the courses of M.D., D.P.M. and D.P.N. the representation of 
SCI and STs were very poor. The CODUDittee have beea laformed that the 
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shortfall in admission or SCIST candidates II due to non-avaDabWty or 
suitable candidates. The Committee arc of the vicw that belq .. tuated iD 
the heart of lrlbal area (RanchO, the C.I.P. should'not have any problem In 
lelliDlsuilable SCIST students for admlalon. They, therefore, recommeDd 
lbat sincere etTorts should be made hereafter to no up the SCIST quota iD 
admission to various courses, 



APPENDIX 
(Vide Para" of Introduction) 

S~l1IQry 0/ Conciw;on.slRecommendiJliolU co"";"'d in tIu Report 

SI. Para No. Conclusion&lRecommendations 
No. in Report 

1 2 3 

1. 1.21 The Committee note that there hu been a 
significant change in furnishing the present list of 
InstituteS/Colleges under the control of or aided by 
the Central Government over a simnar list provided 
to the Committee in 1982-83. The maintained 
institutes/collegCl of the Central Univenitiea and allo 
those administered by the Union Territories have: 
been dropped from the present list. This exclusion is 
obviously not justified because these institutions are 
under the control of and fully aidcMunded by the 
Central Government. 

2. 1.22 The Committee are constrained to note that the 
Lady Hardinge Medical College which is under Delhi 
University and is fully funded by the Ministry of 
Health and Family Welfare is not providing 

-reservations to SCS and STs in admission to Post-
Graduate Courses despite being advised by the 
Deptt. of Health,Deptt. of Education and University 
Grants Commission to do so. When other Institutes! 
Colleges like Mahatma Gandhi Institute pf Medical 
Sciences which is partly funded by the Central 
Government and National Institute of Mental Health 
and Neuro SciencCl which is under the University of 
Bang.lore are providing reservations to sea and ST. 
in admission to Post-Graduate Courses, the 
Committee fail to understand what would have been 
the constraints on the part of Delhi University in 
doing so in the case of Lady Hardinge and other 
Medical Colleges. 

In this connection it is very relevant to refer to the 
statement given below made by the z:epre.entative of 
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3. 1.23 

63 

3 

Ministry of Health during evidence before the 
Committee of 1982-83, as recorded on pase 12 of its 
fortieth repo" presented in Lolc Sabha on 29-4-83, it 
wu stated u follows:-

"So f81' as the institutions which are under our 
direct control are concerned, we have no problem. 
They conform to what we want them to do. The 
problem ariles in regard to Universities which arc 
being set up under the State Acts. As far as those 
universities are concerned, if the UGC Act was to be 
amended. that would help. 

After all the UGC gives arants not only for 
medical education but for the whole gamut of 
education. They can say that un_and until the 
reservation Policy is adhered to 4n regard to all 
faculties under them, whether 'it is the faculty of 
medical education or technic&1 education or legal 
education or what you have, they will not give the 
grant.. If a provision like that was embodied in the 
UGC Act and if our concurrence is required, wc will 
strongly support it. It is that Act which is a crucial 
Act. It is the University Grants Commiuion which a 
substantial amount of money at their disposal which 
is fundins not only Central Universities but al50 othcr 
Universities ... 

The Committee also note that the Ministry of 
Health was aareeabJe during 1982-83 to offer its 
strong suppa" for embodying a suitable provision in 
the UOC Act which is crucial in enforcement of the 
UGC directives. but no action appears to have been 
taken for tbe last thirteen years. The Committee very 
much deplore it and cannot accept the pica of the 
UOC's inability to take action. The Act sbould. 
therefore. be suitably amended without any further 
loa of time. 
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4. 1.24 

5. 1.25 

6. 1.26 

7. 2.16 

64 

3 

The Committee would also like to impreu upon 
the Government to sec tbat the so-called autonomy 
does not amount to autocracy in flouting the 
constitutional directives and the conacquent 
Government policy regarding reservation. When the 
persuasive methods have failed so long. it is high 
time to take positive action. 

The Committee note that the Liaison Officer 
appointed in the Ministry has been periodically 
inspecting various rosters maintained by the 
Establishment. Sections in the MinistrylDGHS, 
AIIMS and PGIMER. They also note that the 
comments made by the inspecting authority in his 
inspection report are given due weightage by the 
Ministry and the Secretary himself sometimes 
oversees the inspection of rosters and rectifies 
mistakes wherever necessary. The Committee feel 
that it is a step in right direction and would like tbe 
Ministry to continue the procedure in future also. 
They recommend that the Liaison Officer in the 
Ministry should also periodically check the rosters 
maintained by rest of tbe Medical InstituteS/Colleges 
which arc either under th~ control of or aided by the 
Ministry of Health and Family Welfare so that any 
aberration in the maintenance of rosters is timely 
avoided. The SCIST Cell should be expanded and 
strengthened for this purpose. 

The Committee note that in the Indian Medical 
Council Act there is provision for nominating eight 

.members to the Council by the Central Government. 
However. it docs not colltain any provision for 
nominating anybody belonging to SCIST community 
to the Council. The Committee sugest that the 
Government should take early stepl to include at 
least one or two persons belonging to SCIST 
community while nominatina members to tbe 
Council. as promised by the Seeretary of tbe Ministry 
during his evidence before the Committee. 

The Committee are disappointed to note that 
during the year 1991 out of 196 vacancies filled in 
Group C posts in AIIMS only 16 sea and 14 STs 
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8. 2.17 

6S 

3 

were given appointment whereas 70 SC and 30 ST 
vacancies were carried forward. The plea that non-
availability and unwillingllCll of SCIST candidates to 
Jom as nurses, radiographers, physiotherapists, 
technical assistants etc. has been a cause in 
accumulating shortfalls in Group C posts is hardly 
convincing to the Committee as has been proved by 
the fact that when AIIMS got into touch with the 
Employment Exchanges frequently besides taking 
other measures, it was able to recruit 43 nurses. The 
Committee are also constrained to note that as on 
date there is still a backlog of 167 posts in Group C 
posts. It compels the Committee to come to the 
conclusion that there is a lack of effort somewhere on 
the part of AIIMS to recruit adequate number of SCI 
ST people in Group C category. They, therefore, 
recommend that besides contacting the Employment 
Exchanges regularly and requesting the Ministry of 
Labour and various SCIST Associations periodically 
to help and locate s~itable SCIST candidates. AIlMS 
should continue launching Special Recruitment 
Drives vigorously till the backlog vacancies in Group 
C and other categories are completely wiped out. 

The Committee are dissatisfied to note that out of 
109 posts of Asstt. Professors filled during 1991. 1992 
and 1993 in AIIMS only 18 and 3 persons belonging 
to SC and ST category respectively were given 
appointment whereas their corresponding numbers 
should have been 31 and 29 taking into consideration 
the posts reserved for them during these three yean 
and posts carried forward from previous yean. 
Moreover. there is no evidence to show that efforts 
wcrc ever made by AIIMS to fill up the backlol 
vacancies in SOST category in Assistant Professors 
cadre. The Committee. therefore. strongly re-
commend that AIIMS should immediately launch 
Special Recruitment Drives with a long-term pers-
pective in view so that adequate number of 
Assistant Profcuon belonging to SOST category are 
appointed to give them due representation in each 
DepttAiiscipline. In the opinion of the Committee 
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9. 2.18 

10. 2.25 

11. 2.29 

66 

3 

due representation of SOST perIODS in this category 
has to be fully made up Iceepina in view the fact that 
reservations has not 10 far beon made applicable over 
and above the post of Asstl. Professors. The 
Committee find a clear contradiction in the position 
stated in respect of applying reservation to the faculty 
posts. It is dear that till 1983 there was no 
reservation at all in regard to faculty posts and in the 
1983 resolution of the Governing Body of the 
institute there is no stipulation to restrict the 
reservation to the lowest entry level faculty post only. 
In the opinion of the Committee bow can the 
Director go over the head of the Gove.rnin, Body in 
making such restrictions. 
The Committee also urge upon the Government to 
see that AIIMS also fall in line with the reservation 
policy. as applicable to all teachina potts in view of 
this Governing Body Resolution of 1983. 

The Committee note with dismay that out of 97 
employees promoted in the' Group A faculty posts 'of 
AIIMS during tbe years 1989, 1990 and 1991, only 4 
belonged to SC category and none to ST wbich belies 
the reply given to the Committee that the pro-
motional policy adopted by the Institute does not 
hamper the promotional aspects of SOST employees 
in faculty posts. They are alIO surprised to note that 
when the Institute is following seniority-cum-fitness, 
i.e., completion of requisite number of years of 
service, as one of the methods for· promoting its 
employees what would bave been the' cause for 
promoting lueb • dismal n~ber of SCST employeel 
in faculty posll. The Committee, therefore, re-
commend tbII ARMS must find· out suitable means 
so that at leut a sizeable SOST employees are given 
promotion in teaching poatl. Suitable outside 
candidates should be made eliJible for filUn, up tbe 
reserved vacancies at aD levels by reIOrtina to direct 
recruitment. 

From a peruaal of tbe judgement of tbe Punjab and 
Haryana Hip COun, the COmmittee is &&hut at the 
above itatement in jUltification for discontinuing 
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13. 2.31. 

67 
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reservation in all levels of faculty poatI in PGIMER 
since 1990. The question before the court wu about 
the advertisement for fillin, up cenain posts of Assn. 
Professors reserved exclusively for members of the 
S.Cs. and S.Ts. The specific court order by a sinale 
judge was "The impugned advcrtisemcnt in so far as 
it relates to the posts of Assn. Professors in the 
Specialities of Urology (Emergency). General 
Surgery (Renal-transplantation) and Paediatric 
Surgery (Neonatology) is quashed. The Institute shall 
of course be at liberty to advertise these posts 
without making any reservation". It docs not contain 
any sweepina order that there should be no 
reservation at any level of faculty (teaching) posts. 
The decision of the Governin, Body of 1983 was not 
at all a qucstion before the court. The said statement 
has, therefore, fully twisted the fad and is highly 
motivated to mislead the Committee. 

The Committee find PGndER has not furnished 
clarifications in rcspect of certain queation..querics 
raised by the Committee. Morever, the replies 
furnished to some of the questions are not only 
evasive but even astounding. 

The Committee find that the. obutr dicta of the 
Supreme Court Judaement of 16th. Nove'mber, 1992 
on the Govt. Memo. on the Malldel Commission 
Report are not applicable to the subjea under 
examination. It has been clearly stated in this 
judgement that wherever reservations have already 
been provided in the Rules or orders the same shall 
continue in operation for a period of fi"e years from 
the date of judgement to en.ure the achievements of 
the objective of Article 16(4). It has been further 
added that if any authority thinks' that' for ensuring 
adequate representation of 'backward classes of 
citizens' in any service. clasS or cate,ory. it is 
necessary to provide for direa recruitment therein, it 
shall be open to it to do so. The Apea Court has also 
left it to the Government of India to consider and 
specify the service and posts to which the rule of 
reservation may not apply. Hence, nd pica can be 
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taken even of this judgement to scuttle or dilute the 
existing reservation rules and orders. The Health 
Ministry werc asked to furnish their comments, if 
any. on this specific point but no reply was 
forthcoming. 

The Committee are unhappy to note that although 
101 ad-hoc appointments were made in POIMER in 
the faculty posts during the years 1984 to 1993 only 
7 SCs and 2 STs were represented therein. The 
Committee also note with concern that the Central 
Medicul Institutes like AIIMS and POIMER have 
tricd to evade proper implementation of the 
Ooverment reservation policy by resorting to ad-hoc 
appointments of general candidates to fill up the 
reserved 'posts on the plea of non-availability of 
suitable SOST candidates. This practice of ad-hoc 
appointments against reserved vacancies was ad-
versely commented upon even by the Estimates 
Committee in its 79th Report of 1988-89 (Chapter 
V). This is a very clever ploy adopted by the 
authorities by which they deny appointments to SCI 
ST candidates and show in record the posts as vacant. 
Keeping in view the urgent need of patient care 
services as well as teaching functions in the Institute, 
the Committee recommend that ad-hoc appointments 
in faculty posts should be kept to the minimum 
extent possible so that it does not hamper the interest 
of SOST people in the long run. They also 
recommend that whenever ad-hoc appointments are 
made by AIIMS and POIMER steps should be taken 
to sec that persons belonging to SOST category are 
given due share. 

It has come to the notice of the Committee that 
advertisements for recruitments to faculty posts are 
always vague and non-specific without mentioning the 
percentage of reservation and also the subjeev 
disciplinewise breakup of reserved posts. This has 
created confusion and much concern among the 
qualified candidates of reserved catelory. Such value 
types of advertisements have been declared bad in 
law in a Supreme Court Judgement of 1990 Dr. 
Suresh Chandra Verma Vs. The ChanQ:l1or, Naapur 
University and others. The pr~ctice of clubbing of 
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posts tOlether for all departments or specialities has 
been found to result in deliberately and intentionally 
keping out fully eligible SCIST candidates from 
certain important departments and even relular 
posting. 

As per Government guidelines, when direct 
recruitment for the reserved and unreserved 
vaca.ncies is to be made on anyone occasion a single 
advertisement should be issued for such reserved and 
unreserved vacancies, specifying therein the vacancies 
for SCwSTs with clarification about the carried 
forward vacancies also. But unauthorized procedure 
is still being adopted specially by the PGIMER. 
Chandigarh by issuing separate advertisement for 
reserved vacancies to get them struck down by courts 
on the ground of cent percent reservations. This has 
actually happened in the Punjab and Haryana High 
Court during 1990-92. 

Recently. it has come to the notice of the 
Committee that another device is known to' have 
been adopted by AIIMS. New Delhi and POI, MER. 
Chandigarh to restrict direct recruitment at the lowest 
and the highest levels of faculty with provision for 
institution of policy of tent-percent appointments by 
promotion at important levels' thereby jeopardising 
the interests of eligible SOST '.candidates from 
outside for selection to such posts. 

The Committee are unhappy to note the number of 
SCS and STs given appointments in the various 
categories of teaching posts during the years 1989. 
1990 and 1991 in PGIMER. For example, in the year 
1989 out of I'tolal number of 47 teaching posts filled 
in categories A &. C, only 6 SCS and 1 ST were liven 
appointment. Similarly, in 1990, 9 sci and no ST 
were appointed out of 73 posts filled during that year 
in Group A and C. The position is no better in 1991. 

The Committee note that reservations were 
stopped in all categories of teaching posts in 
PGIMER since 1991 due to a verdict of Punjab and 
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Haryana High Court. They also note that a Special 
Leave PetitioD quOIt the Hip Court ruul bu 
been filed in the Supreme Court which is pendinl 
adjudication. The Committee would like to be 
apprised of the potition U IOOD U the Apex Court 
delivers its judgement and the action taken thereafter 
by the Institute. 

On the basis of the facts available, the Committee 
are of the view that there is a lack of effort on the 
part of Institute authorities in appointing the required 
number of persons belonging to SOST cetegory in 
the teaching posts even prior to the stay order for 
which thcrc were huge backlog vacancies in the 
faculty posts in PGIMER. They, there.fore, strongly 
recommend that PGIMER should take immediate 
action to wipe out the existing backlog vacancies at 
all levels of teaching posts without waiting for the 
judgement of the Supreme Court on the pending 
casc. This is essential in view of the time limit set in 
the same Apex Courts' verdict on the Mandai Case. 
For giving due respresentatioD to SOST candidates in 
each departmentldilc:ipline the Institute should follow 
the guidelines given in the Supreme Court Judgement 
of 1990. 

The Committee note that as on 1992 the 
reprcsentation of sea and ST. in Group A It B 
categories Secretarial and Technical posts is far below 
the required percentaae. They note that U a result of 
thc Special Recruitment DriVel undertaken by the 
Institute. 21 nurlCs were liven appointment and tbe 
number of backlo, vacanc:ica in different catel0rleJ 
have been reduced to 13 in Secretarial and Technical 
posts and further efforts ue· under process to 
completely wipe out these backlog vacancies. The 
Committee, howcver, would like to urac the 
PGIMER to pay special attention towards Group A 
category in Secretarial and Technical posts besides 
conducting Special Recruitment Drives for the 
categories as well to give better rePrelC!ntation to SO' 
ST people in the services of the IlIItitute. 
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The Committee are unbappy to DOte that a1thouab 
101 ad·hoc appointments were made in PGIMER in 
the faculty posts durin, the yean 1984 to 1993 only 
7 SCS and 2 STs were represented therein. The 
Committee also note with concern tbat the Central 
Mcdical Institutes like AIIMS and POIMER have 
tried to evade proper implementation of the 
Government reservation policy by reaorlin. to tMJ-hoc 
appointments of gcneral candidates to fill up the 
rcserved posts on the plea of non·availability of 
suitable SOST candidatea. This practice of ad·/toc 
appointments against reservcd vacancies was 
adversely commented upon even by the Estimates 
Committee in ill 79th Report of 1988-89 (Chapter 
V). This is a very clever ploy adopted by the 
authorities by which they deny appointmenll to SO' 
ST candidatea and show in record the pc»lI as vacant. 
Keeping in view the urgent need of patient care 
services as well as teachin. functions in the Institute, 
the Committee recommend that tiJ-boc appointmentl 
in faculty posts should be kept to the minimum 
extend possible 10 that it does not hamper the 
intcrest of SOST people in the lon, run. They allo 
rccommcnd that whenever .d·hoc appointmcnts are 
made by POIMER Iteps should be taken to see that 
persons belonging SOST catelory are Jivcn due 
~are. -
The Committee are conltrained to note that not a 
single ST was given promotion in either Secretarial or 
Technical or Teaching category in PGlMER during 
the years 1989. 1990 and 1991 notwithltandin, the 
fact that the total number of employeel promoted in 
all tbese categories durina the aforesaid yean was too 
Imall. The Committee, therefore, recommend that 
POIMER should take due care to see to it that 
employees belonging to ST Clte,Ory are Jiven 
adequate representation whenever promotions are 
effected in various categories of poIts. 
The Committee is alarmed at the unreicntin, 
peniltence with the clever practice and procedure of 
advertisements by kccpin, them vape and non· 
lpeciflC about the percentaae of reservation and allo 
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the subject/discipline-wise breakup of reserved posts, 
inspite of a clear cut Supreme Court Judgement of 
1990 declaring luch a practice as bad as per law. The 
Committee, therefore, strongly recommend that all 
such devices be discontinued forthwith. 

The information furnished in response to a number of 
other questions does not reveal any factual position 
of the recruitment of SCS and STs against reserved 
posts. and the reasons advanced for not filling up the 
vacancies are the same stereotype answer of non-
availability of SCslSTs is not at all convincing. The 
figures given for four broad grOUpl of posts indicate 
an alarming position inspite of three Special 
Recruitment Drives. There should be a further 
meaningful break-up of the grouping of posts 
according to the nature of their duties or service and 
the corresponding figures furnished to the 
Committee. For example, department-wise figures of 
faculty posts at each level, and similar information 
regarding Junior and Senior Residents should have 
been made available to the Committee as requested. 

The Committee are highly dissatisfied to note that as 
on 1.1.1991, the representation of SCS and STs in 
Group ,A & B categories of serVices in LHMC was 4 
and 1 respectively out· of a total number of 123 
employees. Similarly as on 1.1.92 out of a total 
number of 124 teaching staff in Group A & B 
categories the number of SCS and STs is one and nil 
respectively. Needless to mention the overall re-
presentation of STI in almost all the groups of 
Secretarial, Technical and Teaching categories in 
LHMC is' painstakingly marginal. The position is 
more deplorable when the Committee observe that 
during the years 1989, 1990 and 1991 only 26 STs 
were given appointment in LHMC in Group C posts 
of Secretarial, Technical and Teaching catelories 
whereas n such posts reserved for tbem were carrted 
forward. Even in the SC category 110 posts in Group 
C of Secretarial, Technical (including Group' D) and 
Teaching services were carried forward althouab 149 
lueh candidates were appointed during the aforesaid 
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three years. From the aforesaid figures it is evident 
that neither the Ministry has ensured proper 
representation of SCIST persons in Group A & B 
categories nor the college has been able to recruit the 
required number of such candidates in Group C and 
D categories. Complacency on the part of the college 
in recruiting adequate number of SCs and STs in 
Group C posts cannot be ruled out for the casual 
attempts made by the college in recruiting just five 
reserved candidates through Special Recruitment 
Drives during the years 1989, 1990 and 1991. The 
Committee can not help concluding that the plea of 
non-availability of adequate trained SCIST man-
power in Group C 'category is not good enough 
to conceal the lack of efforts on the part of LHMC in 
making Special Recruitments for Group C posts 
where there are large number of shortfalls. The 
Committee. therefore, urge upon the Departments of 
Health and Education to ensure that adequate 
number of persons belonging to SCIST category are 
represented in Group A and B categories of 
Secretarial. Technical and Teaching services in 
LHMC. The Committee also recommend LHMC to 
undertake Special Recruitment Drives more fre-
quently besides resorting to oiher methods, i.e., 
keeping in touch with the Employment Exchange and 
various SCiST Welfare Associations; advertising in 
regional. national dailies and Doordarshan etc. with a 
view to wiping out the backlog vacancies in Group C 
Secretarial. Technical and Teaching posts where there 
is not dearth of talented SCIST candidates. The 
Committee desire the Departments especially the 
Department of Education to mould Delhi University 
to evolve a thorough and regular monitoring system 
for ensuring adequate representation of sea and STs 
in all the categories of POlts in LHMC on the line of 
Government Directives. 

The Committee are unhappy to note that there is low 
percentage of SC employees in Group A (teaching 
category) and Group C posts. The Committee are 
surprised to observe that inapite of low percentage of 
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SCIST candidates in JIPMEt the institution hu not 
made any provision to impan any pre-recruitment 
trainin,. The representative of tbe Ministry of 
Human Resource Development (Department of 
Education) was candid in suuestina that "We arc 
making all attempts to fiU up the vacan~ and we 
are not gettinl candidates". The low percentale of 
SCIST candidates are attributed to non-availability of 
suitable candidates but this is hardly convincin, to 
the Committee. The Committee feel that, there is 
lack of seriousness on the pan of tbe Ministry and 
JIPMER to recruit adequate number of SCJST 
candidates to fill up back)0l. The Committee strongly 
recommend that the reserved vacancies of SCS and 
STs may be filled up uraently in aU cate,ories of 
posts even by living some funher concessions to 
them. The Committee also recommend that if need 
be JlPMER should impart pre-recruitment training to 
SCIST candidates so that their standard can be 
upgraded. 

The Committee note that, promotions are effected on 
selection or on Scniority-c:um-fitneu basil in 
JlPMER. The Committee also note that no in-service 
trainin, is impaned to SCIST employees for 
promotion. The Committee He unhappy to note that 
there was shonfall of SC/ST candidates in Group 'B' 
and Group 'C' posts in 1993. The Committee have 
been informed that the Ihortfall of SCIST candidates 
in promotion are due to non-availabUity of eliJible 
candidates. from the feeder cadre. The Committee 
recommend that at the time of promotion adequate 
representation should be Jiveo to SCIST candidates 
while oonsicierin, them for promotion. 
The Committee note that rescrvatio.- policies are 
followed for sea and STI in respect of direct 
recruitment u weU u promotion for Oro\Ip A, B, C 
and D posts in Natiqpal Institute of Mental Health 
and Neuro Sciences. The Committee also no~ that 
there are still backlog vacancies in the Institute to the 
tunc of 6 sea and S STs for Faculty posts. 1 SC in 
clinical posta, 1 S~T for peychiatrit lOcial worker, 
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1 SCIST for Stcno&raphcr despite the flet· that 
repeated special recruit drivea bave been coaductcd 
in the years 1989 to 1993. Reactin. to a question 
regarding oven:oming of the backloa vacancica, the 
representative of the Institute admitted duri ... 
evidcnce that they were unable to do 10. The 
Committee take a vcry lerioua view of tbe 
continuation of backlog vacancies. They desire tbat 
the backlog vacancies, rClCrved for sea and STI may 
be filled up at thc carliest if pouiblc by livin, further 
concessions to them. 
The Committee observe that in Group • A' posts tbe 
shortfall of ST is 100% and the shortfaUin Group C 
posta for sea and STlare •. 94% and 59.26% 
respectively. The Committee would like to 'uacst 
that special recruitment drivCl may be continued and 
simultaneously efforts lhould be made to lend special 
recruitment teams to visit tribal areas of adjacent 
States to find out suitable ST candidates for 
appointment in the Institutc. 
The Co~mittee note that durina 1992 in Group C 
posts out of 21 employees promoted the number of 
SCs and STs were 2 and 1 respectively and durin, 
1993 out of 38 employees promoted the number of 
SCS wcre 5 and. nobody wu from ST category. The 
Committce also note that there is no in-scrvice 
Training Programme in the Institute for 1liiy cateJOry 
of posts. Thc Committee recommcnd that keepin, in 
view the low perccntqe of SCIST employees 
promoted in NIMHANS the Iaatitutc lhould impart 
or provide trainin, to them 10 that they could be 
found suitable for promotion to bjper 1f8dea. The 
Committee also recommend that wbile pvin, 
promotion to employees adequate number of sea and 
STs be raken in. 
The Committee note that reservation orders issued by 
Government of India from time to timc arc 
applicable to AIIPMR. Thc Committee also note that 
as on 1.1.1994 in Group B posts (Tcacbina catqory) 
there were 4 employees and DORC of them from SCi 
ST catcgories and in Group C catepy out of 
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12 employecs ene each belonged to SC and ST 
categories. Thc Committee are perturbed to note that 
in non-teaching category Group C posts the per-
centage of ST was 2.79 and in Group D (Sweepers) 
category out of 73 employees 42 belong to SC and 7 
belong to ST and the remaining are from non-SOST 
category. The Committee take a very serious view of 
the fact that the post of sweepers which arc kept out 
of the perview of reservation have been occupied by 
non-SOST categories. The Committee recommend 
that the backlog vacancies of posts, both for teaching 
and non-teaching categories reserved for SOST 
should be filled up urgently. The Committee also 
recommend that in future all the recruitment of 
Group D (Sweepers) posts should be made from SCI ' 
ST categories only. 

The Committee note that in AIIPMR only age 
relaxation is allowed to SOST employees. The 
Committee arc unhappy to note that so far as 
educational qualification and experience are con-
cerned. they ar~ not relaxable. The Committee also 
note that the candidates applying for para-medical or 
medical posts should have minimum qualifications 
prescribed in Recruitment Rules. So far the SOST 
r.andidates were not allowed any relaxation of 
educational qualification and experience because of 
the fact that eligible candidates were available. The 
Committee take a very serious view of the 
contradictory statement of the Ministry. On one hand 
it has been stated that the reason for shortfall is due 
to non-availability· of suitable candidates and at the 
same time it has also been stated that eligible SOST 
candidates are available (in good number) because of 
which they arc not aUowed any concessions! 
relaxations. The Committee desire that in order to 
clear the backlog of ~T candidates both in 
recruitment as well as promotion they should be 
given relaxation not only in age but also in 
experience and qualifICations and all out efforts 
should be made to recruit adequate number of SOST 
candidates. 

The Committee note that reservation policy of the 
Government of India is followed for direct 
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recruitment as well as for promotioll to all Secretarial 
and Technical posts in AIIHPH. The Committee also 
note that the recruitment policy followed in AIIHPH 
is as per the approved notified recruitment rules of 
the Institute. The Committee were informed that the 
rccord4i of the recruitment of Garde A and B posts 
were maintained by the Ministry of Health and 
Family WelfarelDirectorate General of Health 
Services. The Committee are dismayed to note that 
in Group A out of the sanctioned strength 63, only 
42 were filled up of which 5 were SC and 1 ST. 
Similarly. in Group B posts also out of the sanctioned 
strength 53, only 26 were filled up of which S were 
SC and nobody from ST category. The Committee 
strongly recommend that sanctioned strenath of 
Group A and B posta should be filled up urgently 
and the reservation quota for Scheduled Castes and 
Scheduled Tribed should strictly be followed as and 
when recruitments are made. 

As per the statement of staff atrengtb tbe Committee 
observe that the per~taac of shortfall of ST in 
Group C and D are'"l.77 and 2.44 respectively .. The 
Committee were informed that inspiteof repeated 
requisitions to employment exchanges and 
advcrtismcnts in newspapers the ST candidates were 
not available. The Committee recommend that for 
recuritment of staff, posts reserved for SCS and ST. 
should be advertised in daily newspapers both at 
national and at regional levels and the same may be 
telecast over Ooordarsban and announced over AIR 
bcsidcs launching special recruitment drives. 

The Committee note that in AIIHPH promotions 
arc made as per recommendations of the OPC 
considering the seniority and fitness of the 
incumbents. The Committee allO note that during the 
years 1991, 1992 and 1993 no ST candidates were 
promoted in Group C category. The percentale of 
SCs in promotion to Group C is very insignificant. 
The Committee also note that the reasons for the 
shortfall is due to non-availability of SCIST 
candidate,; in fecder cadres. The Committee 
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recommend that SClST candidates lhould be 
promoted by giving conc:euion&lreluations. The 
Committee further recommended that ·if requisite 
number of SCIST candidatea· fulfiWDJ eveD the ~ 
relued standard arc not available to fill up the 
vacancies racrved for them, the luthoritiea Mould 
Ielec:t for appoUumeat the belt -0lIl the sea and 
STI fulfilHDa tile miDimum cli&ibility and they may be 
liven in-service trainina after promotion. 

37. 2.133 The Committee note tha. in Central Institute of 
Psychiatry recruitm~t to Group A and B posts is 
made throuJh Directorate General of Health 
ServiceslMinistry of Healtb and family Welfare. for 
Group C non-technical posts recruitment is made 
throuJh Staff Selection Commilaion,. Allahabad and 
for Group C Technical and all Group D posts 
recruitment is done through Employment Exchan,e. 
The Committee note that there is no shortfall for ST. 
in Group C and D posts. However, there are some 
shortfall for sea only. The representative of CIP was 
candid in admittin, durin, evidence tbat 10 far as SCS 
are concerned there is shortfall and we are tryinl to 
rectify it in the ncar future. The Committee would 
like to urge that sincere efto", be made by the 
Ministry/Central Institute of Psychiatry to recruit 
adequate number of SC .caadidatesparticularly in 
Group C so that the bac:kleavacanci", could be filled 
up. 

38. 2.134 The Committee note that all promotions in CIP are 
made throu,h Departmental Promotion Committee. 
The Committee also note that concessionslrcluations 
arc allowed to SCS and STs wilhin the prescribed 
rules of the Government. The Committee are happy 
to note that there is no shortfall of SCS aDd ST. in 
promotion in CIP. The Commillee hope that this 
spirit may also be maintained in Cuture also. 

39. 3.36 The Committee are unhappy to' note that no 
concessions/relaxations are provided by AIIMS to 
SCIST candidates in admission to M.Sc. (Bio-Tech) 
and B.Sc. nursing post certificate course although 
certain concessions are allowed to them in other 
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courses. They are surprised at the casual reply given 
by the Institute that relSOJ1S for Dot providing 
conccaaion5lrclaxations to SCIST candidates in 
admission to tbe aforesaid counca II not available 
withthc Institute and it is propoIOd to pIIce the 
maUer before the . co.peteDt authority for 
consideration. The. Committee I'CCOIDDlCDCi that tile 
conccssiollllrelalltioRS. .. bas been allowed to 
various COUI'ICII in AIIMS aIIo be pveo 10 them for 
admissions to M.Sc. (BiG-Tccb) and B.Sc. Nullin, 
post-certificate courses and the Committee informed 
of the 5amC. 

The Committee note that both the AIIMS and 
POIMER provided reservation to SCIST candidates 
for admission to DM./M.ch. courses upto the year 
1990 but discontinued it thereafter on the pica of 
somc court rulings. After a careful perusal of the 
present Attorney General's oplmon reprdina 
reservation in admillion to such counca, the 
Committee find that the Attorney General has 
misinterpreted the mean ina not only of the relevant 
Articles of the Co"stitution but also of the Supreme 
Court judgements referred to by him. This has been 
confirmed by the 1994 jud,ement of the Supreme 
Court on the specific issuc. The Committee, 
therefore. strongly recommend that reservation 
should be restored for admission of sClSr candidates 
to the super-speciality COUl'1CS II before. 

The Committee observe that the facultica in AIIMS 
are always willing to coach tbose SO'ST candidates 
who arc admitted to the Institute on relaxed 
standards in order to bring tbem at par with other 
meritorious candidates. In the opinion of the 
Committee mere willinaness would serve no purpose 
unless and until the Institutc initiatcs concrete action 
in this rcgard. They, therefore, re'fmmend that a 
concrete scheme be formulated and Implemented for 
extra coaching to the SO'ST candidates admitted to 
different courses on relaxed standards not only to 
bring them at par with other candidates but also to 
take care of the larger interest of the country in the 
long rUIl. --------------------------
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It has been explained that M.Sc. admi.ions arc 
made on sponsorship of State Oovts.IUndertakings 
and the category of candidates depends upon the 
nominations received from State Govts.lGovt. 
Undertakings for admission to such courses. The 
Committee. recommend tbat the Institute should 
advise the State Govts.lOovt. Undertakings to give 
SCiST candidates a fair share whenever names of 
candidates are sponsored for admission to M.Sc. 
courses. 

The Committee depreciate the arbitrary decision 
taken by Delhi University for not providing any 
reservation to Sc/sT candidates in admission to post 
graduate courses in Lady Hardinge Medical College. 
The position is deplorable as has been substantiated 
~y the faet that only three candidates belonging to 
the reserved category have been admitted to the post 
graduate courses in LHMC during the yc;ars 1989-90, 
1990-91. 1991-92 and 1992-93. In the opinion of the 
Committee the~ealre representation of SCIST 
candidates in admission to post-graduate courses is 
due to non-adherence to reservation policy of the 
Government notwithstanding the 20 grace marks as 
has becn given to SCIST candidates for admission. 

The Committee note that in POIMER prior to 
1990 reservation was provided to Sc/sT candidates 
in admission to DMIM.Teeh eourse. But in 1990 
subsequent to a ruling given by the Punjab and 
Haryana High Coun reservation to these courses has 
been stopped. A special leave petition bas been filed 
in the Supreme Court against the High Court order. 

The Committee also fail to .understand when 
premier medical institutes like AIIMS and PGIMER 
are providing reservation to Sc/sT candidates in 
admission to post-graduate eourses what would have 
been the difficulties on the part of Delhi University 
in doing so in case of LHMC and other colleges. 
Thcy. thcrefore. stron&ly ur&e upon the Delhi 
University to reconsider its policy and allow 
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reservation to SCIST candidates in admission to P.G. 
courses in all medical colleges without further delay. 

Thc Committce note that a committee comprising 
of seven/eight persons finalise the list of candidates 
for admission to different courses in LHMC to ensure 
that no injustice is done to SCIST candidates in such 
admissions. The Committee desire that at least one 
person belonging to SCIST community be 
permanently included in the Committee so that the 
interest of SCIST candidates for admission to 
different courses in LHMC is better protected. 
The Committee note that the UGC Act docs not 
permit the Commission to stop giving grants to the 
Universities whiclr' do not follow the reservation 
policy and guidelines. They are, however, dismayed 
at the UGC Chairman's view that the Delhi 
University Vice-Chancellor has to act in accordance 
with the decisions of the University authorities like its 
Academic Council. implying thereby that the 
constitutional mandate and Government policy of 
reservation can be ignored. The Committee also note 
thnt with a view to not compromising with the 
autonomous character of the Universities the Deptt. 
of Education is hesitant to issue directives to the 
Universities and wants to continue with persuasive 
methods. They agree that certain autonomy of the 
Universities requires to be upheld but certainly not at 
the cost of continuous violation of the constitutional 
mandate and Government· policies. The Committee, 
therefore, urse upon the Govcrnment to take urgent 
steps to suitably amend the LUGC Act. as agrced 
upon by the Health Ministry durina 1982-83, and 
strongly recommend that the Euclcation Ministry 
should exercise the Government power to give 
directions to Universitier whenever they fail to 
comply with Goycrnment orden pertainins to 
reservation of seats/posts in favour of SCI and STI. 
The Committee ukcd for a comprehensive report 
from tbe Education MinJatry and the Vice-
ChanceUon of tbe three Central Universities of 
Delhi, Alig_rh and Banara about tbe rcUODl for not 
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making rcservations for SCs and STs. in P.G. 
Courses in spite of comprehensive instructions and 
guidelines of the UGC and advice of t~ Education 
Ministry to them to strictly follow the reservation 
policy and guidelines in this regard. No such report 
has, however, been received by the Committee. They 
thercfore. urge upon the Government to compile 
such a report and furnish to the Committee at a very 
early date. 

The Committee note that admission to various 
courses in Jawaharlal Institute of Post-Graduate 
Medical Education and Research (JMIPER) are done 
by conducting All India Competitive Entrance 
Examination and certain seats are nominated by the 
Governmcnt of India. The Committee also note that 
the percentage of. reservation for SCs is 15 and for 
STs is 7-1/2.tThc Committee note that admission tcst 
for general and SOST candidates are common but 
thc merit lists of the candidates are prepared 
separately. The Committee also note that no 
minimum marks have been fixed for the selection of 
candidates. The Committee desire that while 
appearing at admission Tests and interviews the SCI 
ST candidates be considered in relaxed standard and 
no minimum marks should also be fixed for selection 
of SOST candidates. 

The Committee note that reservations are provided 
to SOST candidates as per the Government of India 
directions in NIMHANS. The Committee also note 
that the P.G. Medical Courses are exempted from 
the purview of SOST reservation bued on .the 
judgement of Hon'ble Supreme Court and as per the 
instructions of the Indian Medical Council. The 
Committee are extremely unhappy to DOte that no 
relaxation in standard is given to SOST students 
since the admission is for advanced studies. The 
Committee strongly recommend that for continuation 
of further study of SOST students the guidelines 
provided in the 1994 Supreme Court judaement (on 
Civil Appeal No. 1·'1 ARD 142 Df 1994 dated 
17.3.1994) should be followed by all concerned. 
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The Committee note that the percentage of 
reservation followed in the All India Institute of 
PhY5icni Medicine and Rehabilitation for freah 
admission is 13 for SCs and 7 for STs. The 
Committee also note that no entrance test is held but 
intervicws are held for B.Sc. course for frcah 
admission. The Committee are surprised to find that 
no relaxation in standard is allpwed to SC and ST 
students, morelO the fact that durinl the year 1993-94 
in M.Sc. Occupational Therapy, P.O. Diploma in 
Rehabilitation and P.G. Diploma in Rehabilitation 
(Occupational Therapy) there was no student from 
SC category. The reason for non-inclusion of SC 
students on the ground that no SC candidate applied 
during that year is hardly convincing to the 
Committee. The Committee believe that as per the 
Government rule!> had concclSionnelaxations been 
provided to SOST students many more applications 
could have been received. The Committee, therefore, 
recommend that SOST stUdents should be liven 
permissible relexDtion~oncessions in all courses for 
admission. 
The Committee note that in All India Institute of 
Hygiene and Public Health, 22% for SC and 6% fot 
ST scats arc reserved in different courses. The 
Commillee also note that the preseribed percentage 
of seats reserved for SCs and ST. have not been 
filled up in all the courses. The Committee note that 
the Institute (AIIHPH) always give preference to 
sponsored candidates nominated by Ccntra&iStale 
Governments, Local Bodies, Union Territories etc. 
The Committee further note that if SOST candidates 
arc not avaitable, the lame is filled up by unreserved 
cand! .. tcswitb the approval of Dean, Caiculla 
Univ~rsity wbG is the Chairman of the Selection 
Committee. The Committee recomm_ thai all out 
eftons should be made to sclect adequate number of 
SOST students for various courses. The Committee 
also recommeDd that reserved seats meant for SOST 
students should nOC' be filled up by the sponsored 
candidates and tbe record of both the categories of 
students should l ~ ,maintained separately. 
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The Committee note Ihal for admillion 
courses in Central Institute of Psychiatry aVI"II,,'aU'Vlllt 
arc invited throu&h advertisements in all leadina 
Newspapers and Employment News. The Committee 
note th4tt written examinations and interviews arfl' 
held for selection of P.G. students and no written 
examinatioMnterview were held for selection of 
candidates for Psychiatric nursing courses (D.P.N.). 
The Committee also note that relaxation in written 
and oral' examination is provided to SOST students 
for' admission. The Committee further note tbat 
durin, the year 1993 for the courses of Ph.D. and 
M.Phil (PSW) nobody wu there from SC5T 
category. For the courses of M.D .• D.P.M. and 
D.P.N. the representation of SCs and STs were very 
poor. The Committcc havc bccB!informed that the 
shortfall in admission of SC / ST candidates is due 10 
non-availability of suitable candidates. The 
Committee arc of the view that.bcing situated in t~e 
heart of tribal area (Ranchi). the C.I.P. should not 
have any problem in getting suitable SCST students 
for admission. They. therefore. recommend that 
sincere efforts should be madc hereafter to fill up the 
SOST quota in admission to various courses. 


	001
	003
	004
	005
	007
	009
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094

